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CENTRAL ADMINISTRATIVE TRIBUNAL

K _ GUJAHATI BENEH ::: GUUAHATI-S,
N -
g 0.A. NO. 77 of 1996.
, TURUTHG,
DATE OF DECISION _23-7-1997.
. ) -
Shri B.K.Sharma. L - ADVOCATE FOR THE
, LR S | PETITIONER (S)
VERSUS )
Union of India & Ors. RESPONOENT (8)
' | _ ADYGCATE FOR THE
___jﬂﬂﬁaﬁ&ﬁﬁQﬂQ&QﬁEQXL_ﬁgdl;QJG‘ScC. RESPONDEN%' (s)

THE HON'BLE JUSTICE SHRI D.N:BARUAH, VICE CHAIRMAN
THE HON!'BLE  SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

A}

1. Whether qeporteka of local papers may be allowed to
sge the Judgment ? . o .
2., To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of
_the judgment %

4, Whether the Judgment is‘to be circulated to the other
Benches ? . '

Judgment delivered by Hon'ble Vice=Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
" Original Application No. 77 of 1996.

Date of Order : This the 23rd Day of July, 1997.

Justice Shri D.N.Baruah, Vice-~-Chairman.

shri G.L.Sanglyine, Administrative Member .

Sheikh Muhammad Farooq, 7
U.D.C. Doordarshan Maintenance Centre,
Itahagar, Arunachal Pradesh. .« + o+ Applicant.

'By Advocate Shri B.K.Sharma.

- Versus =

| 1. Union of India

represented by the Secretary,
Ministry of Information & Broadcasting,
New Delhi-1. -

2+ The Director General,

Doordarshan, Mandi House,
New Delhi.

3. The Deputy Director General,
. Doordarshan, R.G.Baruah Road,
Guwahati-24.

4. The Station Director,
Doordarshan Kendra, Tura.

5. The Asstt.Station Director/Inquiring authority,
(R.s.Kotowal),
Doordarshan Kendra, Tura. . . + o Respondents.

By Advocate shri A.K.Choﬁdhury,Addl.C.G.S.C.

BARUAH J.(VC) | |

In this appliéation the{applicant has challenged
Annexﬁre-S order dated 28.9.95 passed by thé'reSpondent
No.4, Station Director. Doordarshan Kendra, Tura imposing
the penalty of reduction of pay by 4 stages for a period
cf two years wi£h effect from 1;10.95. The facts are :-

The applicant was an employee under the Docrdarshai

~ Kehdra, Tura and at the relevant time he was an Upper

Divisién Clerk in Doordarshan Kendra, Tura. Cn 24.7 .95 .an

Enquiry Officer was appointed and thereafter memor andum

contdes.e 2
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of charges were issued asking the applicant to explain in
writing in his defence and also to indicate as to whether
he would be desirous to be heard in persone. Accordingly
the written statement was filed in his defence. Thereafter,
the Enquiry Officer proceeded with the enquiry. During the
enquiry on 15.9.95 the applicant alongwith his defence
assistant entered the room of the Enquiry Officer however,
he was not allowed to take part. Thereafter, the Enquiry
Officer did not conclude the enquiry and sent the same to
the disciplinary authority and on the face of such report
the disciplinary authority imposed penalty. Being aggrieved
the applicant preferred an appeal before the appellate
authority ahd till now it is not known by him whether the
appeal has been disposed of or not. Hence the present

applicatione.

2. Tn due course the respondents have entered appearan
and filed written statement. In the written statement
however, the réspéndents have denied that the appeal was no
disposed of. According to them the appeal was disposed of

on 17.12.96.

3. Heard Mr B.K.Sharma, learned counsel appearing on
behalf of the applicant and Mr A.K.Choudhury, learned Addl.
c.G.5.C for the respondents. Mr B.K.Sharma submits that

the order of punishment is bad in law in as much as the
disciplinary authcrity without there being any enquiry
report and without any finding of the enquiry imposed the
penalty. This according to Mr Sharma is contrary to rules
besides, it is arbitrary and unreasonable. The Enquiry
Officer himself by his letter dated 15.9.95 annexed to the

written statement clearly states that the enquiry officer

-

contd.. 3.



could not complete the énquiry. The disciplinary authority
alsc did not make an enquiry independently and without there
being any enquiry as contemplated under the Rules punishment
awarded to the applicant. Mr Sharma submits that this action
is contrary to the provisions of Rules. Mr A.K.Choudhury is
also unable to support the action taken by the disciplinary
éuthority. The appellate authority also did not consider
this aspect of the matter. In view of the above we are of
opinicn that the penalty imposed by Annexure-8 order dated
28.9.95 and the appellate order dated 17.12.96 annexed as
Annexure-XXvVI to the written statement are illegal and nct
sustainable in law. According we set aside Annexure-8 and

annexure-xXvI to the written statement.

The application is allowed.
Considering the entire facts and circumstances of

the case however, we make no order as to costs.

( GaLa.SANGLYI ) ( D.N.BARUAH )
ADMINISTRATIVE) MEMBER VICE CHAIRMAN
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. IN - THE - CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

i %Ngﬁ_‘?’? of 1996
[ . .

BETWERN

sheikh Muhammad Faroogq,

"U.D.C. Doordarshan Maintenance Centre,

Itanagar, Arunachal Pradesh
eee Ipplicant
AND.

1, Union of India, represented by

the Secretary, Ministry of Imfomation
& Broadcasting, New Delhi=110 001,

2, The Director General,
Doordarshan, Mandi House,
New Delhiq

3, The Deputy Director General
Doordarshan, R.G. Baruah ROad,,
_Guwahat:b- 24

4, The Stgtion D:l.rector, -
Doordarshan Kendra, Tura

5. The Asst$. Station Director/Inquiring Authority
(Shri R.S. Kotowal),
Doordarshan Kendra, Tura,

[ X R J R n

DETAILS OF APPLICATION

1, PARTICEARS OF THE ORDER  AGAINST. WHICH
THE APPLICATION IS MADE :

T e g"‘T/

The applicaticn 1s dlrected against the oxder

dated 28,9.95 issued by the Station Director, Doordarshan

Tura :I.mpcsing the penalty of reduction to a lower stage

in the time scale.

2, JURISDICTION OF THE TRIBUNAL 3

The applicani: declares that the subject matte

o

of the instant appli’catior; is within the jurisdiction of

this Hon'ble Tribunal,
ContdeesoF/2,



- 3, LIMITATION :

The gpplicant further declares that the instant

gpplication is filed within the limitation period prescri
under Section 21 of the Administrative Tribunals Act, 198%

4, FACTS.OF THE CASE s

ol

4,1 ~That the applicat is a citizen of India and as s
he is entitled to all the rights, protections afd privile
guaranteed under the Constitution of India,

'.\4.-2 That the applicant, at‘the relevant point of time
was working as U.D.C.. at Doordarshan Kendra (hereinafter
referred t0 as the 'DDK') Tura, The applicant by an

order dated 22,7.95 was transferred from DDK, Tura to
Doordarshan Maintenance Cekre, Itanagar., However, ‘for
reason now known to the applicant  he was not inmed:l.ately

released,

4,3 That the applicant was served with an order date
24.7,95 issued by the Station Directoxr, DDK, Tura whereby
it was communicated that Shri R.S.' Kotowal, Assistant
Station Director was appointed as Inquiring Authority to
enqui re :(nto fhe charges framed 'against the applicant,

it is pertinent to mention here that although he.' was serv
"with the’ eéid order dated 24.7.95 no charges were framed
againsf the applicant nor any charge- sheet- was ilssued to |
It is apparent and clear that the respondents, by the saic
order dated 24,7.95, have put the horse behind the cart,.
It is also understood from the said order that the

respondents were bent upon to £ penalise the gpplicant

COR tdo ® .P/ 3.
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and that it was the reasom as to why he was not released

inspite of the order of t;msfer.

A copy of the afOresaid order dated 24.7.95
is annexed herewith as ANNEXURE.1,

4,4 That thereafter charge-sheet dated 2,8,95 was
1ssued to the spplicant. It was stated in the sald memor:
- of charge-sheet that the charge- sheet has been 1ésued unc

‘Rule 14 of the C.C.Se(C.C.A,) Rules for major penalties,
mere putnsal of B Sowe WA Shad Mok Bu charnges ate vogue ax

'.,\WNL@, . ‘ - . !
* A copy Of the, elrarge-sheet is annexed herewith

as ANNEXURE.2e - .
4.5 -That immediately thereafter by an order dated

295 1issued by the respondent No, 4, a Presenting Offic

was appoin ted,

4,6 That the spplicant filed his written statement
on 14,8,95. In his written statement, the applicant denie

all the charges framed against him,.

A copy of the written state‘ment'is annexed
herewith as 2NN EXU RE= 3,

. fov
4.7 That.the respondent No, 4 issued a memorandum

' wop issintd hel Conliwpldld mday onw’ Al

dated 31.8,95 wherein the parawise comments against the

wtitten statnmelt of the appl:l-cant were appended..

| A copy of the said memorandum was endorsed to
the applicant and the applicant accepted the same as
rejoinder of the respondents in the. disciblinary p koceed!

00py of the ‘'sald memorandum dated 31.8.95
| 'is annexed herewlth as ANNEXIJ%Q
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4.8 That the applicant filed a li:st of witnesses

on 12,9,95 before the Inquirimng Anthority_. The applicant
cravés the leave Of this Hon'ble Court to produce a
;:bpyVOf' the sald list of witnesses -at the time of hearing

of the application, : -

4.9 That priox to it, the gpplicant submitted an
application before the ies,p?ndent No, 4 for allowing him
a defence assista%xt. The sald pfaygr of the applicant was
allowed and one Shri ‘D.C.. Duivedl, Senior Engineering
Assistant of DDK, Tura was gppointed as defen'ce assistant
of the applicant. |
4,1..0 That by a memorandum dated 11.9,95, the Inquiry
Officer directed the applicént to be present alo;zgwith
his defencels Assistant on 15,9.95 at 2.00 P.M. in the Off
room of the Station Engineer, DDK, Tura.

A copy of the aforesald memorandum dated 11,9,95
" " is annexed herewith as ANNEXURE.S, |

4,11  That on 15,9,95, the applipant alongwith his

_defence assistant presented themselves in the office room

~of the Station Engineer, DDK, "Tura as dlrected by the

Annexure-5 memorandum, On entering the room, the Inquiry

‘Officer Mr, Kotowal s&id to the applicant that the
applicant did wrong and that he does not want to listen

any word from the applicant., The Inquiry Officer told the
defence assistant of the applicant that he will not be
allofed to plead for the delinquent and all that the

‘defende assistant could do was to sit and observe the 2

- V - . Contd....P/ﬂo
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case, The aéplicmt and his defence assistant tried to
.convince‘ the Inquiry Officer as well as the Presenting
Officer that all the relévant ﬁrocedu:es must be followed
The defence assistant informed the inquiry Officer and th
Presenting Officer- that he has a right to plead and cross
examine as per law, The Inquiry. Officer then used
uhparliamentary w\ords; against the defende assistant as

. wellﬁ as the appliéant.and b;th the Inquiry Officer and t
Inquiry ‘Off.tcer left the room, The applicant and the
‘defence assistant walted till 4,50 P.M. and when the
Inquiry Officer did not tum up they left the place.

4,12 | That on the same date, the applicant infomed
ke respondent No,. 5 in writing as to what had happeneé
on thaf date, A copy of the aforesald communication
dated 15.9,95 is annexed herewith as ANNEXURE-6,

4,13 That the defence assistaat by his letter dated
18,9,95 narrated the wholq story Ato the iespondent No, .4,
Copy of the said ‘létter was also endorsed to the:'esponéeni

.N003o
k4 . . .
A copy of the aforesaid letter dated 18,9,95
1s annexed herewith as ANNEXURE.T7,
4;14' . That therecafter to the shock and surprise of the

applicant, he' was served with an order dated ‘28.9_.95
whereby penalty of ‘reduction" to a loiqer/stage inthe time
scale was imposed on him, It was stated in the sald order
_khat the conduct of the applicant which had led to the
departmental enquiry wmxw warrsnt imposition of major

contdOOOOOP/GO
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benalty. It was 'élso stated that the enquiry got stalled
by the applicatt as well as by h:l.é defence assistant on
15.9.95 and that the written statement filed by the
appiicant was duly considered. ,The penalty is said to hawv

been imposed under Rule 11 mf (V) Of the C.CuS.(C.C.A.)

Rules, 1965,

A copy of the aforsaid order dated 28,9.95
- is annexed herewith as ANNEXURE.S,

4,18 That the applicant begs to state that Rule 11(V)

of the CeC,S.(CeCoA.) Rules, 1965 specify penalties which
may b'e 1m§03ed on a Government servant for good and
sufficient reason. Reduction to a lower stage in tﬁe time
scale of pay has been stated to be one of the major
penalties in Ruie'll(V) of the Rules; Rule 14 of the sald
Rules lays down the procedure for Iimposing major penaltie:
It is cleariy State'd that in the .jsaid Rule that no order

imposing any of the penalities specified in clause (v) to

(1x) of the Rule 11 shall be made except after an enquiry
held in the manner provided in Rules 14 and 15, Rules 14
and 15 clearly lay down the procedure to be followed in
such enquiry,

The applicant states that in the instant case
the said proéedures have mat been given a -complete good by

'Admi!;"ted_ly no enquiry has been held and the order of

penalty has been imposed by the Respondent: No, 4 (discipli

Anary authority) without any report from the Inquiry Office

Even 1f any report was submitted by the Inquiry Officer
to the departmental enquiry, the same was not furmished to

‘the applicant. From whatever angle-:the matter is coneldere

. \Contd......P/7.
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- the penalty imposed on the appiicant is‘ not in conformity

with tie rulee and therefore, the order dated 28,9.95 '

af xhm cannot sustain in the eye of law.

4,16  That the appiicant thereafter filied an appeal
undex Rule 23 before the @pellate authority l.e. the

respondent No. 3.

A-copy of the appeal is annexed hereto and
makked as ANNEXURE-Q, o

4,17 That- the applicant states that the appeal was
filed by the qaplicant on 3,10,95. Rule 27 of tne Rules
lays dom that ke nmnﬁm in an appea-f- against an
o:der ﬁnposing any of tne penalties specified in Rule 11
the @pellant auth\oxity is to consider as to whether the
procédure laid down in Rules has been complied with and

if not whether such non.-.cowxpliance has resulted in

. violation.of ay of tue provisibns of the Ponstitution of

India or for failure of justice, and whether the finding

oL the disciplinary authority are warrantea by the eviden.

on record, and whether the penalty is adequate, inadequate

or severe., After considering this aspect, tne appelent

autnority has to pass orders, More than six months have

elgpsed from the date of filing of the appeal and tili

no the said appeal has not been disposed of, The gppiican:
: e

filed a reminder by a registered post on 12.2.96 to the

appellate authority endorsing copy of tne said reminder
to the disciplinary authority, buttill date, &he sppicant
hasot received any response. Be that as it ma"j(, the
gpplicant begs to state that he has not spproached this
vHon'ble Tribunal for a-direcition to dispose of ‘the appeal.
Since the impugned order of penalty is per se illega, the
applicant prays for quashing of the order of penalty,
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5, GROUNDS FOR RELIEF WITH LEGAL PRUUISIONS :

5,1 For that the impugned order of penalty is illegal
per se. No procedure laid down by the C.C. S. (C.CeAs) have
been followed and therefore the impugned order is liable

to be set aside and quashed.

5.2 For that non-compliance of the procedures laid down
in the rules has caused fallure of justice, No pro eding et
howe boean irdlicted m suth vogus Icifun—né.@ . e
53 For that the findings of the disciplinary authority
have no basis and there is no evidence on record by which

the findings can be substantlated. Tustw,Th pro edlng e
md bave bean R i d WA Jrrat o\IWos,iw} of- T Kaproben-
Aollons doded 18,95 asd 18.9.95 ™

5.4 For that the applicant having not been afforded
any opportunity to defend his case the disciplinary aathox

could not have imposed any penalty on the applicant.

545 For that there was no report of the Inquiring
authority and without such report the disciplinary authou
could not have passed any order of penalty. Even if the

Inquiring authority has submitted some report to the

‘dl sciplinary authbrity, same has not been supplied to the

applicant and therefore, the disciplinary authority could
not have passed any order of penalty.. Even assuming but
not admitting that the Inquiring Authority has submitted
its report, such a report has no basis or evidence,

In any event the disciplinay authority could not have
given a finding without any evidence on record. It is
inconcievable in service jtiﬁ:.isprudence that a delinquent
can be imposed a major penalty without affording him an
opportunity of defending his case and without there being
an enquiry worth the name,

Contde.es.P/9
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5.6 For that the procedure adopted by the respondents
ih imposing the penalty and the unholy haste shown in
the imposition of penalty make it clear that the reépon-
dents were bent upon to penalise'the applj.caht. It was

a pre-determined decision to impOse penalty on the

appiicant: and the applicant was asked to be present on

15,9,95 only to give an eye-wash of an enquiry. There
1s no engquiry worth the name and the disciplinary
proceeding conducted against the applicant cannot be said

to be a preceeding,m vimidh Won a sahedindi ofiier offevast

PO Se ouamenly o Tt HedTton Skl depd g bias and

Pl dstanndntd AN |

567 For that malafide is the foundation of the action

of the respondents.,

5.8 For that the action of the respondent Nos, 4 and 5
cannot stand the test of judicial scrutihy and therefore,
the impugned order of pemalty is liable to be set aslde

and quaShedo

59 For that in any view of the matter, the present

application deserves to be allowdd.’

6. DETAILS OF REMEDIES :

The applicant declards that he has exhausted. all
the departmental remedies by filing appeal under Rule 23
of the.‘C.C.S.(C.C.A.) Rules (Annexure-9) and there is no
othér altemative ‘reme.dy open to the applicant except
by way of filing this application.

Contdeecos .P/lﬁ.
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER QOURT :

» The applicant ‘fﬁrther declares that the he has
not filed my-aéplication, writ petition or suit before
any other court, authority and/or any other Bench of
the Hon'ble Tribunal nor any mxkex such application, wri

petition or suit is pending before any of them,

8., RELIEFS SOUGHT :

Under the facts and circumstances of the case,
the applicant prays that this application be admitted
and notice be issued to the respondents to show cause

as to ‘why the reliefs sought.for in this applicant shoulc

_not be granted, call for the records and after hearing tt

Y

parties on the cause oOr \causes that may be shown and
on perusal of the records be pleased to grant the followi

reliefs :/

(1) To set aside and quash the order No,7(2) /95~ S(SMF)
; 2887 dated 28,9,95 issued by the Station Director,
ﬁDK, Tura by which the periél‘ty of xmxxxm af
reduction. to a lower stage in the time scale has

been imposed on the gpplicant ; qravli~g- AU Cmce-
L gurenlial  bewefih o Sadatig ehe.
(14) 70 quash the entire peouceeding initiated vide

memorandum of charge-sheet dated 2.8,95(Annexure-?2

(111) Cost of this spplication ; ~
(i%) Any other relief or relkefs to which the gpplicant
is entitled under the facts and circumstances of t

‘case.

Contd.'. QOOP/].].
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9, INTERIM ORDER-PRAYED FOR :

The aspplicant does not pray for any - 1nter1m oxd
However, the applicant prays that the instant applicatic

be disposed of e)q)editiOusly.

. 10, XE YR X . : ' ’

The application is filed through Advocate.

11, PARTICULARS OF THE I.P.O, @

(1) I.P.0. No, 60- 34583y  (i1) Date 9596

(1i1) Payable at :. Qmm .
12, LIST OF ENCIOSURES

M

Asstated in the Index.

VERIFICATION
‘I ' Sheikh Méhémraad i‘érooch aged about 32 years, 5
of Shelkh Baquaridar, presently working as U.D.C.Doorda
an Mainitenance Centre, Itanagar, the applicant do hereby

‘verify and state that the statements made in paragraphs

1 to 4 and 6 to 12 are true to my knowledge, those made .
in paragraph 5 are true tC my legal advice and I have
suppressed any material facts,

And I sign thks verification on this the 5

okl My MWJ FM’@
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GOveRtany oy ITivlA
DIOORDARGIIAN rEEIRA g PUHA
A AT

No. 7(3)95»3(3mw)/@U'1(w PDated 1 2f-7-yy

(S (YY) it

| I,
—_———

WHisRE AS Inquiry under nyle 1h of the Lentra) viviy
Services (Clasaiiication, Cohtrol nnl nppeal) Rules, 1965,
18 being held against shey s, FArost, U.iC. of thie
kondra,

AND HRe AS urilersy, inac LA S FDERY RO

aL\tllority fhould be apnointed to Inquirs inte the charges

- framed against the sald Shri 35,01, Farooy, Y.n.c.

NOW THEREFORE, the uhdersigned, in 2xercise of the
bowers conferred by Syb-Rule (2) of the nnia rule,
appolnts Shry R,S, Kotwal, Anstt. Statgnsn Dlrector an the
Inguiring Authority to inquire int, the cn
against the said Ynry S.M, Furooq, u.n.cC,

YA
Lt \,,5 .
( n, Kf‘ﬁn#gk?ié>

heareby

e framad

STATION hiricron/
X P P A

Copy to 1 ’
1) Jhpi i, s, lotwal, A,S.D, DDY, [urn.

20 Shri S.M. Faroong, u.n.C. DDK, Tura.

: )
Advocate. 5 ~5-9%

thet apn 5y, lring
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l,Stanaard form of charge-sheet for major Penalties.

(Rule 14 of CCS(CCA) Rules ) ’
. ;2
No. 7(2)/95-5 (sur) /22 H-6
Government of India,

Ministry of Information & Broadcaating
Doordarshan Kendra, Tura,

Dated the 2nd August, 1995.

MEMORANDUM

The undersigned proposes to hold an Inquiry against
Shri-S. M. Faroog, U.D.C., under Rule 14 of the Central Civil
Services (Classification Control & Appeal) Rules 1965, The
Substance of the imputations of misconduct or misbehaviour in
respect of which the inquiry is proposed to be held is set out
in the enclosed statement of articles of charge (Annexure - I).

A statement of the imputations of misconduct or misbehaviour

in support of each article of charge 1is enclosed (Annexure-IT)
A 1ist of documents by which, and a 11ist of witnesses by whom,
the articles of Charge are proposed to be sustained are also
enclosed (Annexure-III & IV)?

20 ~ Shri S. M. Farooq is directed to submit within 10 day
of the receipt of this memorandum a written statement of his

defence and also to state whether he desires to be heard in
person. '

3 He 1s informed that an inquiry will be held only in
respect of those articles of charge as are not admitted. He

~should, therefore, specifically admit or deny each article of

charge,

4, © Shri S. M. Faroog is further informed that if he does
not submit his written statement of defence on or before the
date specified in para 2 above, or does not appear in person
before the inquirgng authority or otherwise fails or refuses
to comply with the provisions of Rule 14 of the CCS(CCA) Rules,
1965, or the orders/directions issued in pursuance of the said

rule, the inquiring authority may hold tha Inoulry apninst him
ex-parte,

Atﬂ(:fﬁed. ‘ _ contd,, .2/~
S

Advocate. 559
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56 Attention of Shri S. M. Farooq is invited to
flule 20 of the Central Civil Services (Conduct) Rules,
1964, under which no Government Servant shall bring or
attempt to bring any Political or outside influence to
bear upon any superior authority to further hia interest
in respeot of matters pertaining to his service under
the Government. If any representation is received on
.his behalf from another person in respecl of any matter
» dealt within these proceedings it will be presumed . that
Shri S. M. Farooq is aware of such a representation and
that it has been made at his instance and action will

be taken against him for violation of Rule 20 of the CCS
(Conduct) Rules, 1964,

6o The receipt of the Memorandum may be acknowledged.

( B. IFQQG%khﬁi

STATION DIRECTOR.)—-

/‘/‘
%{I‘i So Mo Farooq, UODQC.’ . '

Doordarshan {endra, Tura.

Copy to :=~

1, Shri R. S. Kotowal, Inquiry Officer, DDK, Tura,

2o The Presenting Officer, DDK, Tura.(ﬁhUJ1.Kn4L::,S

Attested.
o

Bdvocate, S~ 5- i



ANNEXURE - I

Statement of articles of charge framed against
Shri S. M. Farooq, U.D.C.

Article - 1

That the said Shri S. M. FFarooq while functioning

as UDC (Store Keeper) during the period April,}995 to June,
1995 disobeyed the office orders.

Article ~ II

That during the aforesnid period and while
functioning in the aforesaid office, the said Shri S. M.
Farooq "indulged in gross irregularity and negligence in
the discharge of official dutlies with a dishonest motive",

N
\

Article - III

That during the aforesaid period and while
functioning in the aforesaid office, the said Shri S. M.
Farooq "breached the Security measures of the ‘Vital
Central Government Institution and thus implicated the

watch and ward officials on duty on that days in the
concocted abduction case", '

——---—-.——-.—~—-—-—~.—.————~.—_——_~_.~.

ANNBXURE - II

Artiéle - I

Shri S. M. Farooq, UDC(Store Keeper) was asked
to handover charge of the Engineering Stores vide office
Order No, TUA/2(13)/95-S dated 20.4,95 to the designated
person by 26.4.95, Shri S! W, Farooq did not handover
charge of the Engineering Stores by that specified date
on one pretéRt or the other.

Article - II

Shri S. M. Faronq didnot keep the Engineering
Stores records (Viz. Store Received Tooks, Store Tnsued
Books, Store Ledgers, Defective Store ledger, Register
of Empties etc.) in ré@iness and did not submit those
records to the Accounts Section from time to time as
laid down in the Doordarshan Flanual which 1is gross
irregularity and negligence in the dincharmse of his

officinl duties with n dishonnnt motive,

Article - III

2 contd,..,2/~
r@mﬁfgd.
Folibs,

&£ oeate. 57o" 7b



Article - III (%p

Shri S. M. Farooq concocted abdﬁction case of himseif
on the night of 24th April, 1995 and stayed away from the
residential accommodation allotted to him in the Doordarshan

- Colony in an deliberate attempt to substantiate his abduction

case. The attempt was 111 conceived and pre-planned with the
intention of tarnishing the image of the lead of Office - cum
Controliing Officer and others.

_—_.....——..-.-—_—___.._._-_...._-.__.—._..._......._.

ANNEXURE - TIT A

List of documents by which the articles of charge
framed against Shri S. M. Farooq, UDC (Store Keeper) are
proposed to be sustained.

1o Statement of Shri S. M. Farooq, UDC dnted 26,4h,95
and revised statement datoed 2604,95 (as narrated
by him) regarding his purported abduction to the
following officials of Doordarshan Kendra, Tura:-

(a) Shri B. K. lMohanty, Station Director,
(b) Shri P, Uma Reddy, Assistant Station Engincer,
(e¢) Shri D. C, Sarma, Accountant,

(d) shri Ko Sasidharan, Head Clerk,
20 His confession statement dated 15,95,

3, Office Order dated 20.4,95 reg. allocation of duties.

ANNEXURE - IV

List of witnesses by whom the articles of charge
framed against Shri S. M. Farooq,

UDC(SK) are proposed to
be sustained,

1. Shri N. C. Koch, Security Guard on duty on that

day and time,

2. Shri Ranjit Marak, Armed ﬂunrd\of Meghalaya Stat
police on duty on that day and time,

Advocste, 5-5~qb
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ABDUCTION OF SIIRI S.11.AROOQ, UDC,

(As narrated by Shri S.M.Farocoq, Store keeper in the presence
of Shri P.Uma Reddy, ASE; Shri K.Sasidharan, Head Clerk and
Shri D,C,Sharma, Accountant on 25.4,95 at 11,15 AM)

Incident on 24,04.95 (with cross notes):

01,

02,

03,

04,

Shri Frooq closed Engineering stores at 7+40 PI1 and came
out of Office premises. Two unidentified hefty persons
standing near the Flagpost in Office Campus accosted hinm
and'eécorted him to main road, through the main gate of
DDK, Tura to a wailting Jeep, with another 3 persons in 1it,
When asked, whether there vas any Security Guard or Armed
Guard at the main gate, at the time of his being taken by
the two unidentified persons; Shri Farooq, stated that;
the gate was found, unmanned at that time ( which was
subsequently found not to be true).,

Shri Farooq was forcedinto the jeep; and was taken to the
nearby Dakopgre play-ground and was asked auestions about
complaints -allegedly made by him against Station Director,
Shri Farooq pleaded innocenbe, I'hen, he was again foreced
into the jeep and taken tonthe lane leading to Tetengkhol,
at the junction near Circuit House, On the way Shri. Faroog
noticed DDK Jeep returning after dropping local transmi-—
ssion shift staff at Public Health Engineering Office near
Araimile. His mouth was cupped by his mé abductors by hand
when he tried to beckon tﬁe driver,

Shri Farcoq was asked to Sign a blank paper at
that point,.which he refused to do. Then he was blird
folded, and taken to an unknown destination. (At that polnt
Shri Farooq, noticed LDK Capr passing after dropping ASD
at Bus Stand).

Shri IFarooq, felt that the Jeep crossed a bridge like that
before Rongkhon,

Shri Farooq was kept captive 1in a dimly 1it room with a

red colour telephone. 'he abductors asked Shri IFarooq

to telephone to the Residence of Assistant Station LEngineer
and specifically asked not to ring to Station Director's
residence, to inform that he is safe with friends.

(shri P.Uma Reddy, ASE informed the 3D at around 10,40 Pi1
on 24,04,95 that Shri Farooq, as told by him, was chased

by three unknown persons and i tikdng refuge in o frieid's
house in the night),

Ath%yd.

ol

)
Advocate, S~ 5-96
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07,

e R

Shri Farooq, found all the five persons enjoying drinljs

and taking the chance again telephoned to ASE's residence
at 11,30 PM that 5 persons are holding him in captivity,
(At this point, when asked, why he did not inform SD,

he stated that he was terrified and one person was watching
hime. But ASE said that when he asked whether to intorm 5
Shri. lFarcoq, didnot want so),

’

Shri Farooq was released by his abductors early in the
morning of 25-04-95 in the same Jeep at a point near
Don Bosco School. From there, Shri Farooq came vwalkilng
to Chandmari and telephoned to ASE fropm a lady's house
at 6,30 Al on 25,04,95 that he has been released and as
soon as he gets City Bus, he will report., Shri Farooq
did not identify the lady or the house from which he
telephoned in the morning to ASl, On belng asked why
he did not telephone to SD at that point, he avoided to
reply.

Shri Farooq was asked to give the happenings in writing,
so that proper investigation could be made, as this is a
very serious matter in the history of Tura in seneral and
DDK, Tura in particular,

Shri FFarooq declined to give any writtevxstatement.

VA, o\

¢ i(\.\-..ff 1) L

| ( B.K.MOHANTY )}5( |
STATION DIRECTOR

/" ’\;

i

Statement & Cross notes made in our presence

1)

2)

3)

*w”jﬂ 12&’&.

( P.Uma Reddy, Assistant Station Fngineer )

. 1@
/| TL”7/ -

( D.C.Sharma, Accountant )

s /’}:-’?(” /‘./V(Q'aan"{/f@

( K.Sas{dharan, Head Ulerk )

A¢q§§ed.

Pold,

Advocate. S5° 07(3
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Reviaed alatement of Shel S.buaroog on O, 00, Do, 50 AN
In the presence of Assistant Station Engineer, Head Clerk and
Accountant regarding incident on 24,04,95,

While Shri Farooq was contacting foi delivery of Fire
Fighting Equipments over phome from ASE's residence, his wife
came & reported that Mrs.Johnson 1s up-apgninst her with a stick
threatening to beat her up. Shri Se.K.Sinha, AL who was present
there asked kim to report to the Station Director, but he decli-
ned to report and said that he will not return to quarters,

Shri Farooq then left ASE's quarter and went to
Office and telephoned SD regarding Mrs.Johnson's threat, From
Office, he went to AIR Colony to report to the Head Clerk about
this who advised him to report the matter to SD and not to him.
Shri Faroogq then left AIR Colony and went towards a tea stall on
the roadside. When he crossed main gate of AIR, he found two

persons following him and asking him to stop. A, he was 1in

tension, he ran towards press quarters. Finding four persons
following him, he ran towards FHE Office, when he saw DDK Jeep
crossing him. Shri Farocoq reached neap the Kendriya Vidyalnyn
and requested a Teacher to use the Telephone. The teacher said
as the rooms were closed, he better go to Principal's residence
for telephone.

Shri Farooq did not enter Principal's residence as
there was a dog, He then approached a lady staying behind prin-
cipal's residence from where he made a telephone call to Pradip.

. Electricals at 8,30 P requesting him to send a vehicle,

He then sat near a small shop for an bhour or so, when
he saw the car of Pradip Electricals pasced, Apgaln he found the
four persons appear and in panic he took to his hecls behind
Kendriya Vidyalaya and reached Civil Hospital - where he spent
the whole night and made all the tclephoﬁe’calls, 25 stated on
25,04,95 to ASE's residence(no change in contents),

In the morning of 25,04.95 alter the last call at
60,30 AM to ASE, he took a clty bus went'tu\Turu Bazar, e
came to Office nt 9,50 Ali, __ ).?_ | (
' o ‘ ' - : \ .
| ( 1B.K.HMOHANTY !)a)(_‘n\“?
) STATLON DTIRECTOR
—} > (]'\/1:
(P.Una Reddy, Asstt, Statlon Engineer)

/’r"éi (1 6/,/{(}5‘.1’,\/
e Sasldhara JOliad CTerk)

Attested.

/ B AL

j ! vh 1
BASALA 1
LRI Kot

. IV ~ e~
(FL(‘..Shmrmﬂ./ hnr:mm1-nn1‘,) Advocate S~ f‘o'%
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Government-of , India

Doordarshan 1vndrn'Turu‘79hOU1
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! R b
A ‘.*..‘

i .( ..' . X , . , .l :.
3)/94 95/ //5%;' o Dated Tura the ZOLh Apr‘Jl '95.
T t “ e PP
b “:"'.‘"Li:.'_"'J;"‘;".' '!"";' ,'i ""' : ITY‘ I [ 4"\,, P PR R R ,’ '
atrplvg :z- e IT TR B
..?,’n,x,;‘-? R OFFICE onomn"m.w./. BEWIN e
‘1;‘._ :‘;‘ ,?'é“;“_\‘l. ST ,..T_ 0Ly K ‘oﬁ{“( i ,, 4 TR AN
t&?ﬁ%*;s '“uf-,ch‘f 4¢'3 ERAPS AVC A o
"kfF: n The following assignments are,,hereby ordered in

hu .4§ ﬁszS;

Iy

L &¢Affor funtheryneceasery actibn..

qrespect ‘of ;Ministerial Staff working at’ this Kendra ‘with effecL
yh{ oml*§ 94295 U?L¥1 Iuther order ,&;

“I‘ R TP i
s 11‘he assignments are not exhaustive and any oiner
;assignments made " from ‘time. to” time- in eYigencies of servicc
+-shall”be attended to, 'All”relevant’tiles,” documents: should
be 00mpletgd by 25 Ou 95 and handed/taken'over. SRS X

.“\
4

1.

‘
o o,
. ’
S S [ v

AN
"4

‘.
J"‘v. IR

»

APENO8 ~”‘Pending works, if any,-shall be reported o Head~
Clerk / Accountant / Sr.-AdminieraLLve Offlcer by gb.oh.Q);

.‘t, n

-

-—---..—--—.-._

(\

i "--’;H o ’H ’Y'" Paeer o e 3

: : ;'. .",' S <. Sieh

3 .-tShri Samsuddin ALI UDC S - .x-,f:f_

;. . “.| ] y.""l R AT et v S L o,

O AN ' «"'SllpGI‘V1‘lion 01 Group 'D! .)lnl(‘ Inelulding lLonve cnaon,
"‘w'To~kee waLch over Orilon blocl, “Fransmltter, uludlo,';”h,'qu(h—
o h" _“ nlcal ‘eas.etosrrand ‘shall <ensure (Cles xnljrnum ol ‘Lhe above pre—
-“”‘misesL”WAn ‘damage/repair/loss-etc. ,sholl.be .reported %o *he

I p : P

N
1

ﬁ;medical examination, postlng/transfer/promotlon

“Section ‘Head 'for necessary-adtions . Malntenance of priority
118t of 'Shift" and(Non~shift personnel separaLely and alloLmenL
of'residential accommodatlon.. Attending to,Electricity, water
charges, Holidays 1ist etc.-‘m AT e b

W.\‘."\ LS 1' "',:',,li

REARNE
02. \Shri '3, M FarooqL‘UDC '

RSt ESRIvAN

/ K

?

All,'-'. n'|' ‘, '.‘ .
M | PRI

: R o
Recruitmentb, Veriflcatlon oi charaotor & anLecedenLo,
training and
all-other,allied servite.mattersiof.Gazetted & 1on*GazeLted
Officers.. Pension & Gratuity,‘welfare actjvities, Delegation
of Power, maintenance of(incumbenoy repister, corr03pondencn
reg. additional posts parliament quesLiona elc., .

\03.

\h

e, .
. s s h

¢,

Shri B. _.Hazar‘ik_gJ UbC .«

"All leave cases

of Gazetled and Hgn-gnzetted OLficors,

maintenance of .personal files,: service books and leave

'!-malnLenqnoe of ‘casual leave account,

“compenanbtory offs

accounLo.
olLe,’

- Departmental Examinations, Lonijdenllil reports of all

sinaff
probationary period, confirmation and ED cros ’

sings etc.’

'

Ok, Shri K.Roy Choudbury, 1DC
- A1l statements/returns relating to Administrative
* section. ‘processing of tedPnram/telﬁphone/01PPLr1Cit/ bills.

Renewal of: abbreviited telegraphic addrass and post box etc,
'”Senlority 1lst of 111 staff, contingent paid staflf, purchase
_of ‘books &’ periodloals, pqyment to Armed Guards, Liveries ol

Group 'C' & 'D! Stﬁff . ,

ﬂ&%ﬁg\“

kk?vﬁkl

B4 sealc, &-5- 0/{)
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o . i E e ’-r_""n ,‘2"‘ - ' S “
T 05. Shrl'R.Gurung, t fﬁ 4 N :
'ﬁ ‘lf‘wyz="=?”~5u"General typing, filings and any other.important

“nature of works assigned to him by llead Clerk & Accountant from
;Lime to times ~Requisitionin ‘and” up-keep of -Service postage
;stamps, purohaso/maintenano hire of furnitures, £ittings, equi
ments, . 1ndex;ng, Weeding and deerucLlon of old records etc.

| ./
.ngﬁﬁl*u@ﬂﬁr.£WW~“A. JREILE W . .
‘ R A "L‘ : . E ¢.' 2 " ' "'s."" S "(" 't
Ly b‘Shrj ‘L.Bﬁaﬁgn- M_. M‘ T Y S N ’
coL I ST W g s el ' ,*: Lo T R

‘c ' : ‘-“.‘ 4 :\i“":: ,{ - '\L ' cl ' : ’ ! .""' '

YA 'Will 1ook after the duties & responsibilitipu

“'“rof transpoft seotion. Supervision of ‘Drivers, preparation of

' ;sdqby -oharts,; purchase of " POL. items, 'spare’ parts, tyres, tubes,

-"\‘béttery eto; "Attending to repalrs/mainhenance of Motor vehicle
*. ¥ paintenance ol .car/ petrol. log books, his ov% sheets of tyres,

”batteries etc under the- supervision of SAO C/ACCTT :

07, “‘Smﬁi- Sanjitha K Marak,‘Stenogerher(Jr grnd_)

SN ~’A.' el . ‘
. ;< ¢
"'.'J.“'."‘ t A‘. '.
, oL

! To attend to Administrutive matters of Statio
.WNxDireotor,,Diary/Despatch, routine typing - works, £ilings etct

ﬁﬁACCOUNTS SBCTION UND=R THE SUDLRVlgLON OP ACLOUNFANB‘

W )
J ¢ L

01 ”ShrL KLJpl Dhnttachapdgo,”gpg ER ;

.‘n!,

'"¢1' ! H

\ ‘
al it H,;hﬂh-w ' !
MG "“" R " To- assist the- AcoounLanL in Lthe prnplru\lon O

.‘RE/BE, Proforma ‘Account$, ‘Book ‘deblits, Audit objections, main
\ -tenance" of appropriation re isters, reconciliation of expenda

‘-J.?;";ture eLo.W.TE Tour/Transfer /bills/LLC/Mpdical bills, monthly

S ;quarterly, ;annual, statements,nlncome laY/Perebbional Tax,etc

R

Shri Santosh Das¢,LDCHZqu;AA'fiT:;&:iff;:

,‘,- L , “To attend to\ Incr‘ements pFéDaI‘ation of. firm
& 'SS bills, Festlva1/Cycle/Scooter/qBA advan

’/?’bill register etcr L

[
. N

N;i \“‘f;_ng;_§ubash Choudhuny{’EDQ . ‘y?};’-w o

ne - "- .‘)l' .“'”14\' \ . . K P
IRRAC I “Preparation of Sn1nry/OIA bills, CCA, HRA, SI
T Se, General Provident Fund. SuboCFll)Lmbovcr‘jm, GPI a0y
. . (JG]JG.[S\PIJI (—’LC. T JLI’Hl Of L’] L Pl\/ cenr \ ifﬁf‘dif";-dnd Uny 0‘1

works/correspondence relating to pay & JlloW)nCpJ.

. 'Lo4. " shri Chiradeep Shos HX

A}

'shall act as Cashier, malntenance of Cash bo

, - relevant registers & files, upkaeep and anfle cuntody of vouch
maintenance of imprest accounts, [irms pﬂyments, eriuL Py

etc. ‘ '
054 §Q£i;£1§prkay9§ﬁb9;.LD9

" purchase & issue-of Statjonary articles, p!
form$é and reglsters, consumable stores-etc. and maintenance
relevant registers and files, Hospitality expenses, Identit
cards, typings , filings pﬁllﬁjnlnﬁ to ALCOHH‘ section and
other works assigned ~y the Arcountdnt/ R I A IGRAE B 1
LCime.

TN

Awugn;d. ' et
Colils,

Rdvocate. S 5 "6



LNGINUERING STORBS UNDJR THE_SUPERVISION OoF ASLZSL

- o

01. Shn} V S, Johnoon,‘UDC

‘tJi“'

SRR Shall aet as Store-keeper and will be responsible for

N purchase & 1ssue 'of varioud Ln{jncerinp stores, mailntenance and
upkeep of Machinery & Equipments, placing indents with suppliers/
manufacturers, maintenance of stores 1edgers, SRBS, SIBs and other

: relevant registers and files etc. S , _
ozt Shri Anjan Ke. Debl we -t o

A R
-\-r: §os . |

Sl e To attend to routine adminietrative viork of As ssistant

~ Station Encineer/Station Engineer and to assist’ the Store keeper
as and when required..«typings, fillngs etc. ,

h ! ’ 1 u“': "
‘ ('””' R All the incumbents shall keep in readiness the Files,

' Registers and others records in their possession in neat and tidy
" condition ‘-before 25.4.95 and shall’ iandover/ takeover the records

| ~pertalning to ‘their assignments on 25.4. 95(A/N)

AR S Necessary handing over/taking over notes shall be
| ~prepared ‘in triplicate and shall be.signed b] Lho charge Icltnqui-
dhlng/es¢uming officials uccordlnglj. - ,
o e R (Hnﬁchld )AWM\W‘
N T & s+ Sr. Administrative Officer
" ’ ) . for Station Director
/Al
\/"'/:'
. .,11[%

. LI : ten
p : R .
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SANGMA

Att 13 d
Advoeate

(S. K. SINFA )
SECURITY OFFICER,
FCR STATICN "IRECT(R.

% 65

o : tb'\ *HNFE — .
By CHEET OF  3ZCURITY  GUARD  FCR  T=S RWEEK ENT ON  20_A-0%
® Py ) MCRNING s==r | GEnmmavn- SHIFT |  NIGHT SHIFT ! WESILY  OFF! RENWAS
_ . ' (060N - 1ex ) (1400 = 2200 ) : (2200 = 0600) ! !
"y S.G. MCMT: P.T. SANGIR R.G. MOMIN R, mazax
o= E.G. MOMIN N.C. KCCH
A P,T. SANGMA R.G. MOMIN R.C. MARAK S.G. MOVIN.
_QR NOC. m E.G. MCMIN
——
AY N.C. KoCH R.C. M\RAK S.G. MCMIN P.7T. SENTA
95 . E.G. MOMIN R.G. MOM'N :
SR NY £.G. MCAON S.G. MOMIN P.T. SANGMA N.C. KCCH
95 R.G. MOMIN R.C. MARAK
STAY R.G. MCMIN P.T. SANGMA N.C. KOCH Z.6. MGYIN
95 R.C. MARAK S.G. MOMIN
% “C. MARAK N.C. KOCH E.G, MOMIN £.G. KGN
o5 S.G. MOMIN P.T. SANGMA -
ALY N.C. KCCH E.G. MOMIN R.G. MOMIN N.T. SANGMA
05 S.G. MCOMIN P.T. SANGMA R.C. MARAK -
e
Copy to : SD/&S':/A (s)/sGs/TR/CC; i o ,
N, . ‘-a-$—v\.‘-—‘
N.T. C/L 22 April 95 to 28 April 9%, ‘ AN
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GOVERNAENT OF INDIA
DOORDARSHAN KZHDKA: ¢ : : TURA .
[SGIALAY A |
Noo .TUA/7(2)/95~5/ (SIF)/ Dated Tura, 27th April'ys,

MEORANDUI

On 24th April‘95 at around 10,00 P,l1., Shri 5. . Farooq,
U«D.Co/& Store Keeper, informed'the'Assistant Station Engineer
over phone fhat he had taken refuge at a friend's house after
being chased by three unknown persons, Again Shri Farooq, telo-
phoned to ASE., at around 11.15 P.l on the same dav, that he had
been under captivity by fiveﬂunknown abductors at an unknown
place from where he made the earlier call under threat.

The next day 1l.e. on 25.4,95, Shri Farooq, telephoned to ASE.
at around 6,30 A.M. that he had been released by his abductors
and would reach home as soon as city Bus Service resumes,

2, Shri Farooq, then narrated his plight of abduction from offic
campug from 7.40 P.M. of 24,4,95 to the morning of 25.4,95, in
presence of ASE,, Head Clerk & Accountant in the office of the
undersigned at 11,30 A.ile of 25.4,95 and declined Lo submit a
written statement, apprehending serious consequences from
unknown abductors, _

The matter was informed to C.E(EZ) & DDG(NER) who advised
for a detailed investigation and final report to be submitted to
Director General, Doordarshan,

Fi.

3. On 26.4.95, Shri Farooq, UDC, wanted to"confess" the exact
happenings, and again, in the nresence of ASE., Head Clerk and
Accountant, narrated that while returning fLrom AIR Colony, he
was chased by three unknown persons and rushed to-wards Tura Low
in panic being followed b: the chasers. He, ﬁook refuge in the
Civil Hospital, the whole night and made all the calls from ther
Shri Farooq, then went to Tura Bazar, from Civil Hospltal and
returned to Office at 9.30 A.lle on 25,4,95,

AlL the above stiatemeut/nareations nre foll of Inconniatone|
and appear to be fabrications, This has nlse created tension il
seriously taken note of, lor furthar necessary Investirations on
fabricated stories, '

As such} the act and conduct of Shri Farooo were such that
all reasonable men will distrust the employee and doubt the
integrity of the emrloyee, as per CC5., Conduct Rules.

. Condteaeesan. /2.
fa) .
&qﬁ%ga.

Ko,

Advocate, S -4 ~14
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Shri ['arooq, U,D.C. is hereby asked to explain withj
L3 (I‘or"l;y eight) hours of the recelnt or e Fizemesrandog
severe disciplinary action shall not be initiated against
him for disturbing peace a+* Office and Spreading panic,

. - /_)
| ‘ ( B. X, "MOfiAlTY )
/ STATION DIRECTOR,

To

Shri S, M. Farcoq,

UeDsCs/Store Keeper,
Doordarshan Kendra,
Tura,

]

Copy to :-

(1) Assistant Station Engineer(})., Doordarshan Kendra,

Tura °
\/{éj//Deputy Director General (Encurity), Doordarshan y New
Delhi,

(3) Deputy Director Generaj ( NER ) |, Doordarshan, Guwaha
(4) Chief Engineer (EZ), AIR & TV, Calcutta,

(5) Unit Secretary, ADASA, , Doordarshan Xendra, Tura,

STATION DIRECTOR,

_00Coo0

.,:: AG@&Q_{S::L
| Koy,

Advocate. S "5~ (]
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’ ' The Station Director, ,,4?@?;” _:{f
{ o Doordarashan Kendra,
: : Tura ( Meghalaya)
' .1 ".."'" LA '

. 8ubg . MRITTEN _ STATEMENT,

R}

[ERETI R
.

."',":‘".;f".‘Rgggf-y"?'if-;.l_'}_‘j,\Yo,urS‘Memo No. 7 (2)/95-s(sMF)/2236 at, 2-e-95,

Lo
e 1 g

. AR f‘(,'Mé'gt respectfully the Petitionmr begs to draw your
, kind attention to the following for Lovonr ol your kind perusgql
VPJG“G‘fgruqocgcaary»actions there ofj. . _
4 ER R O
". B N SR I

A *f’::'rl'iét":’atitioncr has been served with the notice quontrd
fundoﬁgubpva.rotnrenan to uuzﬂ}t his written stotement on 5~Ba95,

SRR mhat 8ir, the petitioner is an innocent person who has

+ i, been falsely implicated in the instant cases and the erticles
~of chorges : brought sgainst him are totally folse, bnamlens,
'”mialeedingLnnd'concocted and there im no fota of truff mfer 4n

: - ana. 34 > Petitioner mus
. ..be dropped and the Petitioner must be discharg= from the charges

T2 IR Phat bhe instant proceeding broy hland/or intiateq ag k-
?iinat'tho~P-t1tionor is not maintainable eithar in facts or in

‘,C"ilaw;pnd’ﬁpjouch the instaent proceeding must be ¢repped forthwith
Ve tk Gveee by ~

A AR A

53§¥umﬂquThat the instant proceeding sceriously suffers from

. aerviceu'legal;infinmatihba and as such 1t must bLe dropped and

. dn the fitness of the ease the pregeant petitioner must be re.

. leased from .the charges holding that the Petitioner is on inno-
-@ent person. and has not conmitted any act of minconduct or mig-
behaivour in support of which the instant inquiry is proposed

e Py tO’_ Nhﬁld. .!'
' ) : Vi;ipi%uﬂﬁih

. ﬂ‘;gﬂ.‘ﬁ?ﬁu,;That‘Bir.‘1t is most to state that the
-’_Lrullaqations;of'diaobeying of office ordors during the period
o RPril/95 to June/95 has been brought against the Petitioner
~..which ia not at all corract and | true, That 8ir in no point of
- time the mfftmmx Petitioner ever violatad and/or discheyed any
office order and it Was always his utmost sincere duty and res.
~ ponsibility of the Petitioner to maintain and obey the officer

. ‘- 84r it should not be out of content to be mentiondaed
here that it is for the first time in the searvice carrier of
the patitioner since inception of his service in the penr 19ng

- that too more particularly since higs Joining here gt TURA, The
chatge of disobeying office order has been brought,

8ir, it ims correct that all on = sudden I was Adirocted
by the office order to handover the charge of store keeoper to

- - That in accordance with the offics oxder -s Leguirend
the pPetitionar informed the Station Engine~r LOLY, TUwa,
regatds the extention of time to maka the oy
to handover the sane,

&
3 oconplete and

o H y
~ L, ‘< seoe

A&&?§ed.
ol

anra
Advocate, > O A5
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Sir it may be seen from the office rocords that s
becauses of the heavy pressure of Store Works which is not at '
all possible for the Store Keeper only to maintain and manage
all the records, documents and Registera and bacauses of th-
tremendus works pressure on the Petitioner in ths month of
January '95 a proposal and requentfb wan mode by the Assistant
Enginogx‘ujc)storc to your kindself{ to post a CQ II to help mn
release some burden from the Store Keeper, but unfortunately
no employee was deputed / posted to help and/or to release the
bruden of the Petitioner and es a result the retitioner had to
devote himnelf Auring aundays and holidaym in the extra time

and hours for the cunpletion of the works while discharging hi

official duties,

8ir it should further be mentionad here immediataly
after the Prayer for extention of handing over of the charge w
in progress and the total handing over of the charge was possi
only when all the official requirements were duly observed and
accordingly the pPetitioner had to walt for the 100% physical
verification of the Engineering stores by the Assistant Enyine
and thereafiter by the Station Engineer,

Bir it should be mentioned here that during the causge

‘of pPhysical verifications also there are serveral transactions

and other thapsatisfying the Assistant Enginemra and Station
Engineers the retitioner has to maintain the account, of frrah
purchase ‘and. issues of material and as a result the time was ¢t
and the most pertinent to mention here is thnat evenafter the

'100% pPhysical verification by the Assistant Engincers ond Stat

Engineer the new encumnbent for the Engineering store Shri wye
¥y V,S, Johnson intenfed to take the accounts of each and ave

. 1tem of the stores and ing thea out going store keeper it wasz

also the duty of the petitioner to gatisfy the x%¥ » new encum
bent with the stocks registers mtc of the Engineering atore an
which took maximum time and vltimately on 3=7-95% the handing
over and taking over of, the Enginemr store was completed,

Sir mo for so long the petitioner wna in the capacity
of S5tore Keeper of the Enginesiny Store of DDK TURA innapite of
requests by the Assistant Engineer i/c store to provide one
CG-IX but unfortunately till the date your petitioner was dis-
charging the duties of Store Keeper no OG-1I wns deputed and

-, surprédingly immediately on taking over of the charge of Store

keeper by Shri Vv,8, Johnson one CG-II has bsen provided the
a3sist the Store Keeper,

8ir this foct it pelf 185 an evident to show that the

'”'Potitioner had been discharging the Suties of one CG =II and

one helper in addition to the works of Store kerper since the
date of posting at DDK,TURA,

Under the aforesaid factas and clrcumntnucens the
Petitionar respectfully ntates that the article of chnrge of
disobeying of office order brought ogninnot the petitioner {a n
at all maintainable and hence it is prayed that the aaid chrry
be dropped,

That the most sorddd part of the petitioner is thnt
the charge of "indulyed in gross irregularity »nd neglignecns {
the discgargc of officinl duties with a dishonest motive" hasn

baen brought,

Contd. oo3ooo

ﬂﬂ%fﬁed.
V\VO\M@) _

Edvocate, O~ S_~ﬁ6



. _ Thag the petitioner stoutly denies the charge as the
£

Ua YA R

. . LN ) 3 oo "~ j
same 18 basn 8 and false, The Peatitioner never indulged hime

self in any irregularity and negligence in discharging officinl
duties for.less the question of with a dishonest motive,

, Sir, if the petitioner would not have kept the
Eegineering 8tore records viz (Store Received Bookns, Store insu
. Books, Stome led(gers, Defective Store ledgers etc ) 1if {is sur~
prising hwbwthe payments for the bills oginst the purchase of
.~ Engineering articles could be made by the DDK TURA, It whould
be mentioned here that in cose of none performing of the offici
‘woxks 4,e,, the dutien of the Dtore Kerper by the petitioner
surely ell the billsafor purchoseé of Engineering articles coul
. have been pending till date the records 66 the office 18 a-
., pointer is show that the Store Keeper had to maintain and recor
" aven the entries of column No, 6 of 8RB though the seme was th
. exclusive duty of the Accountant but bacause of keeping the

. records and registers in order the Petitioner had to maintain
.., the column No, 6 of 8RB till pointed out by the Assistant

Engineer i/c Store , 8ir os regards Register of Enpties the

*“fﬁyjpetitioner.was not swalld nor ever your kindself have quided

;> him or advised him to maintain such Register non the Petitioner
" ywhy taking'over the charge of Btore Keeper of DDK,TURA was en—
'2iuet;wigh“any such Régister of empty,

S "i'Sit;‘it 18 to be mentioned here that the all the rea
. cords and .registers of the Engineering Store were produced and
placed for inspection and verification by the Accountant ns

f . and when called for by the Accountant and it is not correct

- ithat the petitioner did not submit the records to the Accountan

S frem . time to time, .

>l
Y 1

'« Store Keeper neither any record wes found incomplete are any

o 8ir under the aforessid facts and circumtonces the
".charge of "indulged in gross irregularity and negligence in the
/,.discharge of officisl duties with n dishonest motive" cannot

"~ stand at all and that too while honding over the charge of

. engineexing item was found short in the Store,

. ... That the article of charge broungkginxx againat the
.. Petitioner that he "breached the secutity mensures of the

. vitael central Govermment Institution and thus jmplicatedithe

"+ watch and ward officials on duty on that days in the concocted

‘+ . case” 18 totally beseless, false gnd misleading, The pPetitione
" -has never concocted any abduction case as allegnd or otherwise

"- and as such the allegations brought aginst the pPetitioner an
- . regards the “attempt was 111 conceived and Pre<planned with the
. intention of tarnishing the image of the Head of Office-Cum-

. . Controlling Officer and others® cannot and does not arise at al

8ir, 1t should be mentionddj here that on 23-4-95

which was Sunday and as per your kind order to handover the

- charge of Store keeper when the Petitioner was working in the
8tore in presence of Shri S,.¥. S$tnha AE i/c Store nnd Shri
Ajey Majhi E,A at about 6,00 pm at the children »nf the pPetitian
gppeared in the office of the patitioner and reported to him
about the Physical assult to them by the children of Shri v,
Johnson and in order to avold any furth-r aquarrel the petitione
detained his children in the office with an intention tn take

. them aongwith him sox that no more ascult is cansed to them,

Contd,,. 4,

Ates

M%,

Adévocate. §-<- 16
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éurprinsigly at about 7,00 pm the Mrs V.S, Johnson

appeared in the officef of the store with a stick and called

the petitioner in all 111 nimes and used obnoxeous languages

' to.words petitioner his femily members threatened him with dire

consequences and bring B frightned the petitioner requested her
to leave the office and the Petitioner will talk with Mr, V.5,

....Johnson .to 'resolve the quarrels but at that time Mrs, V,5,

J~thonaob7t0Qk;vow to teach the petitioner a lesson and declarad

“ %34t publicly and left.-the officer premises , Due to this unfore

;.tunate' happedtng and incident in the office premiaes the pati&
., tloner was so frightened that at about 8,00 pm the petitioner

' - -i alongwith his children feft for home with Shri S.K. 8inha and

.. 8hri Afay. Majhd,

A A W

! ._ﬂ;jﬁf&hittﬁif’on.the next day at about 7,00 pm when the
Petltioner was making contact as regards delivery of fire

. fighting equpments over Phone from A3E's residence at that time

his wife . in s.very scared and frightened ntote appenr and repore

‘yi:ted to.the Petitioner that Mrs, V.8, Johnson 18 af ter her )ife

_;*andlﬁmneﬁiagely the petitioner advised har to repnsrt to your '’
Ly kindselfLan_

4 kindself . as

. the officisl duty and your kindself may not entertain the gomm
. a8 because,

" @8 :8uch advised hfs wife to report the matter to your kindself

didnot felt it personally to ppear before your
‘the same is aquarrel totsally outside the perview of

the ‘quarrel is of pEmk purely pPrivate in nature and
to resobve the dispute as a femily velwisher,

™
0
Do

"7 Thereafter the petitioner went into the office and for

fftﬁgimomentyapprehending danger to his life and his member of

fanily because of constent threats and attempts to assult deci-

. .ded to 'bring the matter to the notice of your kindself and accor.

dingly the petitioner over telephone reported the incident and

. ..'threat's of Mrs, Johnson 's to him an to his menbers of family

and. therecsféer, aftar closing the Gtowm dum to tension and he -~

wffw&wfloaaneoa'tho.potitionor went and reported to Mr, N, Sashidharnn

3

.
\

; ‘chdsclaark.'reqatding the incidents but he expressed his help-

lessness theresftexr the Petitioner left the quarter oB Shri,
Sashidharen and proceeded towards the ndjecent Ten 8tall,

. ¥
gty

=7 Wnile proceediﬁg‘fawérda tea-stall at about 7,40 pm

”,}sﬁdéénly'ﬂ,frcm the back side three unknown young persons called

him to stop being frightened the pPetitioner apprehended that

<those person might be the men of Mrs. V,5. Johnson and calling

‘him:to. cause Physical ham . 'to the petitioner having no othar

. alternative rushed straight towards Tura Town and then the

: chasers also followed him thereafter being panic striken having
. no, bther alternative took shelter in the Tura Civil Hospital
#compound -which was only Public place found and felt secured and
. 7. then the chasers did noﬁ’entered into the Hospital compound but

remain out side till dead at night and in the Civil Hospital

" alongwith the other public attenders the petitioner passed that

, panie stricken end most violent and dangerous xgAp/ night in hin
7 1ife for the first time,

, The Petitioner from their made calls to ASE for hie
rescuse and security but the case of phones a regards atduction

. of the petitioner and refuge at a friendn gEAAIY/AFABIE plnce Are
al

totally false and baselensland th~ Peatitinuear ntoufly denles hhe

he mede any such telephones as regads = abxduction to ASE or
to director, ' Y

Unfortunately for the reanous-bent known Lo the ASE no
body went to rescue the retitiocner fream Tura Civil Hospital at
that night and as a result the pFetitioner had to dﬁ&y and passed
his night in the Tura Ccivil Hospital,.

Contd,e 5 cee

Attested.
Kol
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. Statement in writting and according

e
Yoo

A Head' Clerk nor Accountant was pressnt,

‘-;;'itsélf.to your ensuring that he wWill contro

" 'ren'not to make any quarrels with an
' shall meintain peace and shall furthsr conf

L X ) 5 L N2

H
That Sir, the stotements contem
.the article of charges are not the ntste
The »x Petitioner
26-4f95.beﬁorp‘you

plated and onnexed with

ments of the Petitioner,
gave the same statement both on 25-4.95 ;nd

only es desired by your kindpelf,

‘ It should be mentioned here that the pPetitioner r
the entire matter to Your kinds@lf verb

on the following day it wes ayhinng

epor t-
ally as desired by you
desired by your to glwe the

ly the petitioner gave in
written}tha;who}e facts of quarreles, threatening by Rrs, v,.8,

Johnsonfand_chasing,by unknown persons and passing of mighe at
'Tugp.giviluﬂoapitaljand telephones for res

he «. It s8houl® bast be
gout!pf{the‘ccntext‘to-bo'mentioned here that while giving the

.statements;so far in oral as well as ipn writting neither AsEg,
MRS ofolony
¢+ "That 8ir, the Petitioner beg aplegys on the 26w4-95
1 his wife and child.-
Y body in the coloney and
wssed not give any

~ 8Cope .to.any body to home in the office premises and to distruls

' the official.works
v Thy Mrs, V.8, Johnson as regards quarrels b
v matter came inside the office and regardin

S

ip., Mot supplied to the Petitioner and /or enclosad with the ch

'7§Iare not tho 'statements of the retitioner and

o

and becausey of disturbing the official worl

particularly for Adistrubing- yo

thers will be no such type of
in future ,. and on that appology and assurance you advised me tc

" ba frieddly with everybody of ,

T R B : .
2:- 2 'That the Statements enclosed with the article of chargs

they &»re concoctad
rest just to cause

wnd mansged and created with some vested inte

-+ wropgful loss| to the Petitioner, And the most painful part is

o

<,
b

- given any statement on 25-4-98 how the signatures cont

Cw
0

that the statement of the pPetitioner gfven to your kindself ins

argye
‘and from the statements supplied to the petitioner it may b=

8een that the alleged statement of 25-4-95 contains the signatur

"';of,tﬁc‘alleqed witnesses and that of your kindself rux as on

26-4-95, Now the question arises as to it the petitioner hae
ain there
in are of 26-B<95 it should have been on 254-95 jtself amd who
1s the writer of the statement nothing is mentioned bhere in .
And ‘the. statement given to your kindselfl on 26-4-95 in writting

" ¥ which conprised the signature of the petitioner and that of

your kindself is not emclosed and a totally created statement

. has'been annexed to Substatdtiate a baseless charge aginst the

baseless sind the said chorge muast bhe droppedy

Petitioner,

S8ir under the aforesaid factsA and circunstances it ie
himbly proyed that the charges of breachmd the gecurity meanuren
of the vital central Government Institution an! thua implicat~="
the watchhd and warda officiula on Aduty on thst Aryn

In the con-
cocted abduction case™ ngainat the peatition~y {g

totally falss

Contd, .6 ,,
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~$2ii" That Sir, it should be mentioned here that the patitionesk
e when rucaived thef memorandum to reply he accordinly gave
his’ explanation contending his statement given to your kindself
on 26-4~95 and he did not honestly felt it nmcessary to explain
ﬁhe entire ‘contents of the memopandum as those were not at all

Thit Bir. during the sefvice tenure of last about 9 yeanrs
‘ '.‘719 Bervico the petitioner has not even given any warnings freom
’lf»”}uad},auperior officer and this is for the first time sll the fals
and baseleaa charges have been brought with an intention to
cuuaa wrongful lcaa and undue harrassement the Petitioner, '

e ]

Thc Petitioner reapecttully States that he is totally

such tho proceedinq initinted against the petitioner for.£
ﬂflholding inqhity may be drepped and the Potitioner be dischargr
. from nll the charges brought against him end for whichf/ act

; of your kindsolt the Petitioner ‘as in AGuty bound shall alway =

"ﬁip

RN - .
,~ prqy..g w : .
. , . .
. . .
.

;,f a | Yours faithfully,
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Para - 3 : There is no service leral infirmotiven

] 34— .
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FIZIIORANIDUH

This is with refevence to his written statement dated

'1h-8—95° The parawise comments oare appended below -

Para - 2 : Facts are on file and the scnaational panic, created
by the petitioner, for which, statements given by the petitimer
are recorded with witness.

v Annocene
18 not tenable as per conducts of the petitioner on 2hth Apriy'e
Para - 4 : “omments as per para 6 &g,

Para - 5 : No coments. o

Para -~ 6 : The office order does not state so, by any name fn:

hand-ingovertakingover in particular.

Para - 7 : The petitioner has Commitled an act of dispepard by
bi-passing; and insubordination, by not reporting, as stinulated
in the office ordes No. TUA/203)/94-95/5 dated 20-04~95 at para

" 3 to -report tt to HC/AC/SAO by 24-4-95,

Para‘¥’8 : Already a CG-II was made available ripght from

-May, 1993 to assist in the work of Station Engineer/Assistant

Station Engineep and in the matter of Ingine.rin~ Section,
Additional worlk performed by the petitioner, has been conpenante
in forms of 0.T.A., as found from the bills.

Para-9 : The petitioner has not submitted any prayer ifor extensi

.of fimé,vfor handing-over, and 100 physical verification.

Ehysicél,verification is the responsibility of Store-K:eper, whi
would have been completed by the 2nd deck of April, after closer

' v.0f the fihancial year. These amount to dereliction of duty,

without informing the Administrative Authority i.e. SAO.

Para.- 10 The content of the paragranh is ocuite natural; and

' thE'pefiod taken for, about two months, is ~uile unnatural.

Para - 11 : Yhe Office Order of 20th Aeril, 1995, assicncd, onn
LDC for entire routine administroative work of Fnetneering Secti,
and not to a particular person, s siled by the petikionor;
which amounts to insinuation, against the adwinistrative order,




Para - 12 : It is nob the fault of the adwinistraotion ; for not M;
- f utilising the ministerial Incumbent, provided to 38/ A5 by

technical wing for technical matters, and for the additiona

worle of the petitioner without talkding the help o 100 nrovidod,

has been compensated by O.1.A,

Para - 13 Contents not tenable, due to aforesnid clarifications.

~Para - 14 In view of the manner in which the petitioncer worked,

- Clearly indicates his doubtful motive and hence the charge has
been brought. :

Para - 15: Records speak themselves. Please note remarks against
paragraph No. 2 of the petitioner,

Para ~ 16 : Records are available 1in office. 5o far Colunn 6 of

SRB is concern, though it is in the form, the column 'to be

filled by Accountant', the Volume number of ledger is required to be
filled by the Store- Keeper, to enable the Accounts Section to

make entry in the Accounts ledger,

It is a direct insinuationapgainst the Aadministration

A bl

as the same deficiency has never been polnted out by prtitioner,
before & so far.

Para - 17 : The records and registers maintained by the Store Keeper
are the evidence of the charge.

Para - 18 : bharges leveled agﬂinst the petitioner will be proved
at. the time of inquiry.

yara - 19 ¢ The statement given by the petitioner on 25th and 28tn
April, 1995 in the presence of AsE (p.u, Reddy)/HC/AC in the ofiice
chamber of the Station VLirector are on record; which are evident of

breach of security, implicating watch and ward ollicial on duty
on 24-4~95,

Para - 20 £ 21 Contents not relevant to the charpges anl the nvents/
incidents were not reported to the “ecurity OLlicer, nor to the
Head of Olfice; both of whom were present in the cumpuu on

23-4=95 being Sundgy. Fhis also inaicates ins inuotion ot 2

"house wife" of an uDC who was incidentally nssiinea to take over
the auties of Store Keeper (Bngineering ).

e

Fara - <2 @ Contents suifer 1ron Laprovricty, i ccouze the telennonnlce
contacts 1rom aSE's residence regariing - tores, ns pot the
function of Store neep@r. If the petiticner, did ns' feael himself

to bring it to the notice of the stati-n Dircctor, residin-s tun
blocks away, there was no mint, in sendine bis o wife Lo Lhe
residence of Station Yircctar,

AT

5L
. .w@, 5



Para - 23 : 1t i3 Insensible on the PIrt of the potiticrnep tn
g,,come again to the officc, to telephone to the Station Bircctop
at his residence; and close the ztore, which tndientn that, he
has not closed the store before goins to the A3%E's residence, s
as stated in previous para. It is also n~ unders Lood, why the
petitioner went to AIR campus, to reoort regarding the indident
to Mr. K. 0151dharan forayger Head Clepk,

.
hJ

Para - 2& The statement pertaining to the contents are already
on recordo

Para - 25; IL iu not understood, why the petitisner made cnlls
to ASE, for his rescue and security, instend of dircctly
calling to the Station Yirector. The wetitinner, donies that
he has not made any phone regardinq, abduction which hasg been
reported by ASE, orally and in writting., This amounts to
insinuation against ASE and Inplicating him or falschood,

Pafé'~‘26

The contents are false allesation made asainst ASL,

Para. - 27 ¢ Contents are blatent lies., lhe - sist of lhe statement
made by the petitioner on 25th & 26th Apriy, 1995 in the presence
of' 8D, ASL, HC & ACtt., are on record,

Para - 28

.ee

The petitioner has not submitted any written statement
as stated, 1urther, denying the presence of ASU, IC 2 Acte, ‘urine
hds oral statement, on 25th and 26th April, 1995, in areahn a
blatant lie,

Para - 29 : The written aprolosy, was submitted 1in response to
the Office Memorandum No. 7(2)95-3 (SIF) dated 27-&—95 does, not
Contain, any details by him as stoted,

Para - 30 : The pontents are insinuation with levelling charpes

against the administzation v ich amounts to acltp of Insubordination.
-ol . .

Para - 31 : 15 the li_ght of above the contents are not tenable,
Para - 32 ; Irrelevant and contradictinn tn his ovwn statement
glven.

Fara ~ 33 Contents arc attenpt to imrlicite the adninistration

and, thus an actd of insubordination.

Para - 34 : The potitioner A1 be hemred by
the time of inguiry.

—

-

ol an densirod o

Jone v\

/" ( 1. paciIn )
, o1, Adminintrative Of ficer
\}'/ Fore Stati- n Piroctor,
Shri S. M, F ' |

arooq, ubDcC
Doordarshan, {endra,

Attested.
Kol

Tura,
Advocats, - <- A,
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" This refers to earlier mcmos of even nunber
dtd. 31-8-1995,Shri S. M. Farooq, WDC is hereby
sumrmoned to be present himsclf 2lon;s with his defence
assistant Shri D,C. DwiVedi, Sr. bnvg. Asstt. on
15-9-1995 at 2,00 Pll, in the Office 1omm of Stntion

Engineer, DLK, Tura. &
| =\ K’\;’ v
| v Qe

( i 5. VOTIAL )
Ingquiry Officer

\//Bﬁ;z/;j’;. Farooq, |

—"UDC, DDK, TURA

Copy to Inquiry filwe,

Attested.
%&9\&&%

Advocate. S—S I,
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To, Dated 1 Turn, the 15th Sept.'ss

The Btation Direotor,
Doordarshan Kendra,
Tura~ 794 001

Sub Regardina hajsing of Enquiry otficer,

Sir,

I here by draw your kind attention that as soon as
at the time of 2,00 PM, I came inside the said place vide
0ffice Memo No. 7(2)/95-3/2656 dtd. 11~9~1995, Our Enquiry
Officer Mr. Kotwal Sahib stated, "You d4id wpong and I
dén't want t o listen any word becausa your 3}‘£gment is
already attached with charge sheet given by me and you are

Bimply misguiding the Office".

- At this Junoture my defence assistant placed

objection to his words and requested him not to use such
unmannerly words,

Then he told, that my defence asAistant had no
right to come in this mattor and he told hin to be quiet
and he was not agree to listen apything againat the false
statement which are attached with charge shoet.

And finally our Enquiry Officer left the place
saying that, he was not going to listen anything bacauase
the chargas brought against me are correct, Using this
~ obnoxeous wods he laft the place. When my defence
asaistant tried to talk to him he denied and did not
liaten any thing and he left for his Office chambar,

This 1a for your kind information and necessary
action please.

Thanking you,

YUurs\Inltthlly, o,
| ‘ /V\X)»/C;\;/Tg(a\ \r:.’\,,
_ (S M. FAROGO )
A unc
T | (_ DbK, TURA

Copy to 1= The Dg. Director (NER), Doordarshan,

. - R.U, Barooa Road, Cuwahati- 24 for
kind information and naecessary action
rlease,

3s 11e FAROON

Attested.
Koty

Kdvocate. g - < - 9 (7
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WL LheE. a¥ter T e aaya e LT AN(NE.'-)O'UJ('E e ?
Toy .2 Frrjriry, T
Tho Station Director,

Doordaxrshan . Boat w0 .
HENLIONGd hwxs that 1ha Bodfiviney s : el

X0 B O O o b e b et from tho Post'of

- Frasenting Off Defence Assistant of! Shxi &5,M, Farooq,:

Cheed to sj}f! e L]

Lo allow o 1y "‘!'R'gd PW(":FW.“ "f.’.‘.':'&%‘?‘.‘_" st

,v ~1 v

Jo 1)
goying thot he ig quildy and gt Fret
Six,

Yost painfully £ have the. honour to inform you
Shat ps Po%,5ha, yiliingnasy, giyen to loopnod Inquisy

5 AEAEOR N0 opppax, and, psh, as defenco’ assiatant of |

.xi IH

- (el Fapod, on, Lask 139795 at 200 Pis aa dizactag

NS I

% L Rafy Kotupdy, Inguisy' Q2f1cos.,, 1 along with

' do.l:tnquont sexvent appeared before tho Imuu'y Officor,

1 -

Slie An the inlaceat A

' SN s Y P LR
can not Jdhat, Just 4?‘!5,6"2;;&‘%5)!  Sx, Inquiry Officor

_ 12nd Exasonting Off1cor zatsed objection that 1 shall not

\

 1he atlovad 49, sey/pinad for'the dolinquont soxvont and

-y

& P20, A% and 9bseryo the cana only and whateyer 13
u@g‘,m,f’gp.}&qq‘ the. 2amq must ko submitted by tho delinquont

-

e 4 e ot ellowad 80 say any thing by both the

o Mq%&{{&cqr as woll as by tho Presonting Officer am

<

they wore constontly raising objoctions as khw to 1 have
no right, ;_gg’kgw/l’mitt/plead for the delinjuent ahd
the delinquent is 'Guilty’,

I tried my best to convince the Inquiry Officor
1A%l a8 Proganting Officor that the Dizeipliniary

‘“Anthoritr*firurproduco tho olu.doncc’ rocords, witnossos

for examination and cross examination and I have all tho

~¥ight to pload ond cross exanine as por Lav and only for

 Cthattand'to assist the Inquiry I have beon allowod to

\de  ShEio

Dofénd thef.tDvunqucntz.ooxvpnt3and undoxr the Law X cannot
e Rogtrathgay |, 2 CuvdiaisiaT SR HE ke
JoWERITTES eI an pleane,
512 most Unfoxtunbtily’ the Lomrnod Inquiry
Officoxr uced all obnoxious and unparlianontary Languagos
both to tho dolinquont servant as v91ll as tv mo end no 3
fault of mine 1 havo boon unnocoasarily insultod by the
Learned Inquiry Officor as woll as by tho Prosonting
Officor end thoreafter both of thom left the placo of
Inquiry and did not turneup t411 4,45 Pti. and thore

Atfests:
¥ e
~

Rolido,

Advocate. § — & - ﬂu)

——————
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and there after I alongwith tho delinquent loft the

Place of Inquiry,

Thoy Bt Tan py ov

iaeastierban Fenps

uyne +udt ¢should not be out of the contoxt to be

‘mentioned hore that thoe delinquent with folded hands
xequostodmbothxinquirxnﬂff;gor;aeJwel{ﬂaa_toitho‘
Presenting Offifq?f,"_ﬁd’ !.qé‘glpdtj.' t' thaInquiry. and: further

oo 1o tp_PAead.fog i but. they ald not, pay any

heed to His'caﬁfé? Tather “they condomnod him by
o ;{gﬁ.ng that he is guilty and must not speak.,
PR S % oY ) : : )

¢ L) P

flsmt, yintatud ey 1 fore (o

o ‘-tg»,p';t ) :qsssj;'r, }‘gqe*rtt\l?ﬂ'?.frg;gaéq~ \girg:pmtan_cps“l‘- foe‘l“‘ -

L t-z9&«%5{1%’}'?&;&:839’%95"u-»?{‘ By parf;to protectihs.the
‘in ergst °;am?3$ delinquent sexvont as the Inquiry

..‘O?fiqe%aa will os aiheyﬁm!gx}ti{xg \Pfficer have decided

k ”aﬂ.

b Iy
ek 0811w me talnload fo5 the m dolimuente .

Sir, ,.11}1.};.5 eajzx”g;ggt,‘og;,t,hogjustica il foel
can hot do Justica to. Ahe. d9linquont by protecting .hig -

AR A TAL e A TS ke P
' 1?&?;1“\}%& ?r.f lg}ffcht'itﬂﬁawa}ha,‘t, the. wiliingnoss to defend.’
Mr{. A .';“-~:I;%.’%°°.;3y9¥¥?.’.lv!’¥> ma..ta. the Inquiry. Officex bo

deemod ‘as wit . a8 . be iy
2 Br o hdzawn uUndex protest. as such I may.be . - .

. dscharge rfon, the post, of defenco. asetatant, of the ..
2

Uiandy an
s de »éf‘gh‘iﬁﬁ APLCETaENS ot £ your. kindnoss L shall
| re&:mr) vgo%%ggéiwtantl}’ redlodnn oL f cuioane an fer Lo b ey
ey wholt Lo wey/aulnlt maaad sow L a1t ey

Cthe de 1’:‘1«'}5‘%3? !gu’t?uil‘i}"’»

I triad my bost to coswin JOUTS falthfully,. ..,
. R ] o \F
Dabtiq i ple Cromenting Ufticex thnt th: g 4"“"‘ o
Dﬁ{‘édf 4 19-9‘7‘1995 LSy ’:"P" (M 6YAd e ;Do CQ% IVEDI . ).I. .
Areaddld RS SRR LA e ' I'e Engg. Asett, . U

for srbminatisn and cross AR Dofence Assistant -~
CXiahT ot plead Do exonn auamine DDK, TURA - - .-
Copyito 0L to ntslnt tho Dunit=, |
1o ¥The* bebisty  Di¥edtor Gonoral” (NER), Doordarshan,
. 1By, Barnah: oad, Guwahati- 24 for information and
hecessary action please,

e Shri S.M_._‘Jarooq,%:UDC,'DDK, Tura,

S ORI ON BA |
hod b o e 1) ‘ B @@q/:
FRRTU AU VAL | " ' ' D. C, .m\g)%r

S A R AL R EYTE I O IR L '
et v . L .
Y i tite weo g
LI oL
; {

o
K \0\(/ “b)

Advocats. &'~ 4 4
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No: 7(2)/95~S (SiF)/2 887 Dated the 2:3th September, 1995

C_ R _D_E_R

L —

VHEREAS Shri S, @i Farooq, UDC has been fcund guilty
- under Rule 14 of C.C.S (C.C.A.) Rule, 1965 as charge sheet framed
against him vide office idemo of even number dated 2-8-95,

AND “JHEREAS it is considered that the conduct of said
Shri S.M. Farooq, UDC, which has led to the Denartmental Inquiry,

the gravity of the charge is such, as to \arrant the imposition
of major penalty;

AND WHEREAS Shri S.M, Earsoq, UDC vias given an onportunity of
personal hearing and as per his vritten exhlanation; hut the inquiry
got stalled by him and his dcfence. assistant on 15-6-95, Both of them
hurled accusations and filed represcntation against two responsible

" Senior Officers ! appointed as Inquiry Officer and Prescnting Cificer

AND VIHZREAS the said Shri 5.id. Farscq, has ¢iven a written
© reply on 14-8-95 which ihas been duly considercd by the undersicined;

NO' THEREFORE, in exercise of the pover conferred by
- Bule 19, sub-rule (i) clause (c) of the Central Civil Service
(Cla551f1catlon, Control & Anpeal) rules, 1965, the undersigned
horcby imposes the penalty of "Reduction to a Jovier stage in the
time scale" under rule 11 (v) of CCS (CCA) Rules, 1965,

It is therefore, ordered thit the vay of Shri S.M. TFarooq,
UDC, be reduced by 4 stages from Is, 1320/~to Is— 1260/~ in the
time scale of pay of s, 1200-30- 1560-EB-40-2040/~ for a pcriod of
2 years w.e.f, 1-10-95, It is furthor directed thot Shri S.M, Farooq
will not earn increments of nay during the period of reduction
and that on the cxpiry of this period, the reduction will not have

the coffg of postponing his futurc increments of pay

Cgél::)czA:EL— ‘

/ | ( 8. N.COHATY Y
Shri $.M. Farooq, - STATION DINCCTOR
UDC. DD, Tura.

Copy to -

1)  The Dy Dircctor General (NE), Dosrdarshan R.G. Baruah
Road, Guwahati - 24.

2) The Pay & Accounts Officer, Doordarshan, H.R, Path,
. R.G, Baruah Road, Gurahati - 3.

3) Scrvice Boak of Shri S, 14, Farooqg.

4) Personal File of Shri S. I, Faroog, 2] h-—\
5) Accounts Section ( ° C~-dcs), 7<‘7' /‘I~ Ly
T ¢, oI
6) Confidential Section STATION DIRECTOR.
\\
Atte ted.

Mu

Advocate. ¢ - T - 14
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The Dpputy Director General(NER)
Doordar-han

R.G.Baruah Road, Guwahati -2k,

IN THE MATTER OF :-

An appeal Under Rule 23 of the Central
Civil Services( Classification,Control

and Appeal) Rules 1965 against the impugne
order dated 2Y.9.95 passed by the Learned
Station Director, Doordarshan Kendra,Tura
vide Memo No.7(2)/95-5/2887 dated 28-9-95
and served on the Appellant Qn 30-9-95,

AND
IN THE MATTER OF :'-
The Appellant Md. S.M.Farooq U.,D.C. at
prercnt posted at Doordarshan Kendra,Tura.

The humble petition of the above named

Appellant.
Sir,

Most respectfully sheweth :-

1. IT 1 most painfull to etate that the Appellant who 1is in
employment earlier under AIR & CCW and at present under Doordarshan
since the year 1986 it im for the first time in his service carrier
that the Appollant ha: been charged in all baseless s false ,fabri-
cated and concocted allogations and thereafter without any engquiry
to*invostigate the bonafide of the allegations MAJOR punishment has
been inflected to the Appellant in total violation of the mandatoor;
providions of the law and Rules.

2. Sir, it is always the atmost effort of the Appellant to
discharge his official duties to the best satisfaction of his Supe-
rior Officers and it was always the endeavour of the Appellant to
perform his duties and responéiblities.moet honestly and sincerly
and as such there was no occassion for any of his Superior Officer
to lodge any complaint against the Appellant and the Appellant
always got encouragement and affections from his Superior Officers.

3. That 1t ise for the first time since the Appellant has beern
transferred and posted at D.ordarshan Kendra, Tura as Store Keeper
of the Engineering Store of Doordarshan Kendra ,Tura the most humbl ¢
and innocent Appellant become the arch-fop of the Respected Station
Director of Doordarshan Kendra,Tura and the reasons for the Step-
motherly attitude towards the Appellant is etill unknown to the

Appellant,
Atpesged

obty

Advocate. é;-1;=-”ﬁé

Cont. . . . . Page No.2
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- Sir, it should not be out of the context to be mentioned
here that a most uggly allegation prior to thelpre-cnt allegations
inrespect of power consumption of staff quarter No,c-30 was leveled
upon the Appellant, The Appellant is puzzeled to understand as reg-
ards when the Appellant petitioner 18 in occupation of staff quarter
No.C-28 how he could be made responsible and asked for clarification
as regards consumption of electric charges in staif quarter No.C-30

by the respected Station Director is simply unknown to the Petitioner
Appellant.

5. ° That Sir concerning the quarrel and assult between the
children of the Appellant with that of Mr.vV.S.Johnson of Doordarshan
Kendra,Tura followed by threatening and intimidations by Mrs,V.S.
Johnson during th perlod of 23-4-95 and 24-4-95 éna thereafter
“unfortunate act of chasing by three unknown persons and taking of
shelter at Civil Hospital,Tura and passing of the most dangerous and
disgusting night at Lura Civil Hospital and request Telephone Calls
for resque as desired by the Learned Station Director the Petitioner
informed him In detail about the entire incidents and thereafter
agaln as per the direction of the respected Station Diractor the
entire facts were given in writting to the Station Director and beg
apolgy On 26-4-95 itself and ensured that he will contorl his mohbers
of famlly as negards not to make any quarrel in the coloney and &

shall not give any person any scope to come in the office premises
and to disturbe the official workse.

6. That after the aforementioned statement in writting was
glven to the Learned Station Director vide Memo No.TUA/7(2)/9%/e/
SMF/136 Dated 28th A§r11,1995 issued a memorandum for explation with
an‘ihtention to initiate severe disciplinary actlon for disturbinng
peace at office and spreading panic.

7. That the Appellant on receipt of the memorandum gave hia
explanation contending his statement given to the respected Station
Director on 26-4-95 and he did not homestly felt it necessary to
explain hhe entire contents of hhe memorandum as those were not at
all correct.

8. hat after the explanation wzs submitted by the Appellant
without ffaming‘any article of charge informed the Appellant vide
Meho No.7(2)/95-S/SMFZ3130 datdd 2/4-7-95 that respected Shri I.S.
Kotwal, ASD of Doordarshan Kendra , Tura was appointed as the Inquir,
Authority.
(Annoxure 'At' La the photoslat copy of the order dated
24-7-9% which may be treated as a part of this Appeal.)
Fe That thereafter v}do Memo Ho.7(2)/95-8/5:4F/2236 dated 2nd
August'95 after the lapse of several months and in total violations
ol the mandatory provisions of law respected Station Director prop-

A@ted. Cont. . . . . Paigo No.? Proposed
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' ygProposed to held an enquiry against the Appellant and further direc

ed the humble Appellant to file his Written Stntement and in compl =
lance with the memorandum the Appellant tiled his Written Statement
in defence on 14~8-9§ against the baseless, concocted, false, fabri
cated and misleading articles of charges and statement of imputatio

brought against the Petitioner Appellant and further expremsed hig
desired to be heard in person,

( Annexure 'B' ig the memorandum dated 2-8-95 which may be
treated as a part of this appeal and annexure 'C' ig the
photostat copy of the Written Statement which algo maybe
treated as a part of thisg Appeul,)

10. That after received of the Written Statement in defence th
Respected Disciplinary Authority furnished a para wise comments bo
the Written Statement of the Appellant which is not at all incorfor
mity with the necessary records 80 far as related with tho instant
proceeding and the Appellant is surprised to know the contents of
the comments which even denies the facts of extention of time for
handing over and physical verlfication of the Engineering Stores.
The Appellant begs to submit the hecessary correspondences in respe
of extention of time to hand over the chagge of the Store.

(Annexure 'D' ig the photocopy of the letter dated 22-4-95
for time addressed to the Station Engineer, Doordarshan
Kendra, Tura. Annexure'E' ig theg note of the ASE, DF Memo
No.I(9)/95/E/167 dated 29-#-95 of ASE and Annexure'F' is
the letter of handing over the charge of Store Keeper
which may be treated as a part of hhis Appeal memo. )

1. That after the supply of the memorandum dated 2-8-95 as

afogéaaid the respected Station Director further informed that the
Learned H.,Rachid, SAO has been appointed as the Presenting Officer
and accordlngly the Appellant prayod for defenddng hlw intercat ty

a Lawyer or through Defence Assistance, Shri D.C.Dwivedi,SEA ot
Doordarshan Kendra, Tura for Justice vide his letter dated 5-9-9%
and vide his latter dated 7(2)/95-5/2658 dated 11-9~95 the Learned
Enquiry Officer fixed the first date for inquiry on 15-9-95 and alac

informed the Appellant to apear with his Defence Assistance Shri
D.C.Dwivedi,SEA,

( Annexure 'G' is the photocopy of the Memo Dated 11~9-95
wvhlch may Le treatoed aes o part of this nppeal,)

12. That incowplicance with the memo dated 11-9-35 the Nppolle
alongwith his Defonde Ageilstance apponred before the Learned Inquir;

Officer and most unfortunately i i the name of enquiry without even
examining a single witness of the Disciplinary Authority the Learnec
Inquiry Officer m a most unplatable remark to the Appellant by
Qttering as follows :-

Atgested.
Kouil,

3”_6/‘.
Advocate. L — 5~ ([
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}#W " You did wrong and I don't want to limten any word because

your statement is already attached with charge shest given

by the Office and you are sinmply mlsguidlng the office"
It should be mentioned herse that when the Defence Assistance objdted
to such remarks the Learned Inquiry Officer out right rejected his
objections and did not lieten to hear any thing from the Defence
Assistance contending that the Defence Assistance has no right to
say anything &nd further directed him to be quite and thereafter
the Learned Inquiry Officer left the place of inquiry Ly saying that
the charges brought against the Appellant are correct and inspite
of requests by the Appellant with folded hands to the Inquiry Officu

as well as to the Presenting Officer to conduct the Inquiry but no
inquiry was conducted.

13, That having no other alternative the Appellant an the same
day informed the entire facts of unfortunate acts of the Learned
Inquiry Otficer to the respected Station Director.

(Annexure'H' ig the photostat copy of the letter dated
15-9~95 which may be treated as a part of this appeal.)

4. Sir, because of the illegal restrainment to the Defecnce
Asslotance in defending the interest of the Appellant the Learned’
Inquiry Officer as well as the presenting Officer and becakue of

use of objectionabie languages to the Defence Assistance and to the
Appellant by the Inquiry Officer and Pregsenting Officer Shri D.C.
Dwvivedi,Defence Assistance vide his letter dated 18-9-95 addressed
to the Station Director, Doordarshan Kendra, Tura prayed to withdraw
his willingness to defend under protest.

"
> .

(Annexure'I' is the photostat copy of the letter dated

18~9-95 of Shri D.C.Dwivedi, SEA which may be treated as
a part of this appeal.)

15, That thereafter without making any inquiry under the guls
. of Rule 19(6)(1)(C) &f the Central Civil Service (Classification,
Control and Appeal) Rules 1965 a major penalty of "Reduction to a
lower state in'the time Sclae ig inflected upon the Petitioner
Appellant vide impugned order No.7(2)/95-S/SMF72887 dated 29-9-95
in total disregard to the mandatory provisions of the rulee and lmg.

(Annexure'J' is the photostat copy of the impugned ordaer
dated 29-9-95 which may be treated a part of this appdal.

by the impugned ordor the Appellont

Civl Services (Classification, Control
and Appeal) Rules 196Y read@with all other relevant provieions of
rules and laws :-

Cont . . . . Page No.5
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GROUNDS

1+ 'For that the impugned order pasaed by the Learned Disciplinary
Authority is in total violation of the mandatory provisions of

 Rule 14 of the Central Civil Services( Classification, Control
" and Appead)Rules 1965 and Article 311(2) of the Constitution

of India and as such it must be set aside as the impugned orda
on the face of it it is out and out illegal-per-ses

For that the impugned order which has been passed without any

inquiry as'contemplatéd in Rule 14 of the aforesaid Rules is
out and out in total disregard and violation of the Mandatory
provisioha of Rule 14 of the Central Clvil Services(Classisifa
tion, Control and Appeal) Rule 1965 and as such cannot stand

in the eye of law and as such the impugned order deserves to t
set aside, '

For that the Appellanthroapectfully states ;hat on the false

allegations that the Appellant and his Defence Assistance hurl

accusations and filed representations againet the two respons:
Senlor Officers appointed as Inquiry Officer and Presenting
Officer a mandatroy provision of Rule and law cannot be deniec
Further more this cannot be a ground to dispenae with the man
atory provisions of inquiry and as the impugned order 1s pass
without any inquiry it must be set-adtde dorthwith,

¥or that the appellant petitioner further respectfully states
that the provisions of Rule 19(6)(1)(C) of C.C.S(Classificati.
Control and Appeal) Rules 1965 can only be invoked by the Dis
ciplinary Authority when there is an atmoephere of violence o
of general indiscipline and insubordination prevails at the
time of the attempt to hold the inquiry is made and in the
impugned'order there 1s nothing to show as regards nay such
situation and the Appellant Petitioner respectfully states th
the avdidance of inquiry xm and imposing of penalty by the
Respected Disciplinary Authority is totally arbitrary and def
nitely with ulterior motive and to cause wrongful loss and
harressment to the Appellant and that too lower the prestige
and position of the Appellant in the ssteem of the Bociety.

For that the Appellant respectfully states that his right to
inform the kikx blas activitles of the Inquiry Oificer to the
Respected Disciplinary Authority cannot be termed as hurling
accusation as all codes and procedure has contemplated only f
trial and impartial trial and raising objection against the
biamness of the Inquiry Officer by the Appellant cannot be
kpxmud x denied.

For thit it is agaln mandatory provisions of law that no pers

can be condemned unheard and the impugned order passed agains

Cont. « . « « Page No.6
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th; Appellant without giving any zcope'of hearing by the Resp
ected Disciplinary Authority.

Bor that the impugned order is the out come of misconception
of law and as violative of all the principles of natural jus!
equity and good conscience and as such it must be set-aside.

For that the allegations leveled againat the Petitioner that
enquiry got stalled on 15-9-95 by the Appellant and Defence
Assistance 1s totally baseless and misleading. It is matter «
records that without proudicing any witness for examination
to ascertain the varasity of the charges the unfortunate all
ation of stall of inquiry has been brought against the Appel
and hia Defence Assistance,

For that the Appellant petitioner is an innocent person and
has not committed any offence as alleged and as such the imp

-ned order cannot stand in the eye of law and it must be sgeta

For that it 1s simply unknown to the Petitioner fppellant ho
the respected Disciplinary Authority could presuge that the
Appellant is guilty on the sole ground that the char.e sheet
framed against the Appellant vide Ofiice Memo dated 2—8~9S a
the inflecting of punishment on this ground ie out and out
illegal and not maintainable in the eye of law and as euch t

“impugned epder cannot stand in the eye of law and it must be

set-aside.

For.that the respected Station Director who hae acted as a

Disciplinary Authority im the instant case himself 18 in the
footing of a'witness s0 far the instant case i1s concerned ar
more particularly is an interested witnese for the Disciplir
Authority and as such the inflecting of punasibment by such &

interest and Respected person acting as Dieciplinary Authori

cannot stand in the eye of law and as such the impugned orde
is a nullity and must be set-aside.

In premises of the aforesaid it is humbly prayed t

that your kindself may be pleased to consider this appeal and on
careful perusal the appeal be admitted and in consddering the eppesz

memo alongwith the annexures the appeal be allowed and the impugne
order be set-asids.

Further it is humbly prayed that pending consider:

of the of the appeal the operation of the impugned order be stayec
in the interest of justice.

And for which act of your kindness the Petitioner

Appellant as in duty bound shall always pray.

P Lo - W labigem oo el

‘DC‘T"((/ILV:')’/\.A»\ /‘/( 71.4'(’24\

Your's faithfully,

s vch‘_ ¢ oifn\0,0.L,(S\\ }@ﬂgg . ‘;
’PQCnlso A )5/0“0\ !

( sheikh Mohammad Farooq)

%f L Nc. Doordarshan Kendra, ™ura.
\M@
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH :: GUWAHATI

L:Fln the matter of :- o
O0.A.NO.77 of 1996

/ Sheikh Md. Faroog
; -Vs-

" "Unton of India and Others.

§ Written Statement for and behalf of Respondent
! Nos. 1,2,3,4 and 5.

I, P.K.Singson, Deputy Director General(NER),
Doordarshan, R.G.Baruah Road, Guwahati-781 024 do

hereby solemnly affirm and say as follows :-
1. f That I am the Deputy Director General (NER),
Dootdarshan, R.G.Baruah Road, Guwahati-24 and am acquainted
with the facts and circumstances of the case. I have gone
threugh a copy of the application and have understood the
contents thereof. Save and except whatever is specifically
admltted in this written statement the other contentions and
statement made in the appllcatlon may be deemed to have been

denied. I am authorised to file this written statement on

behelf of the Respondents.

2.; That the statements made in paragraph 4.1 of the

application are admitted.

3. That with reference to the paragraph 4.2 of the
appllcatlon the Respondents beg to state that the applicant
was working as Upper Division Clerk at Doordarshan Kendra,
Tura. The order of his transfer dt. 22-07-95 was received by
ﬁueffice on 29-07-95. But, a decision was already taken on
file to institute a Departmental Enquiry against the
incumbent on 01-05-95 following a sensation created by the
employee on 25.04.95. Therefore, the Kendra requested

DDG(NER) to keep the transfer order in abeyance vide our
letter dated 01-08-95.

i
I
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4, That with reference to the paragraph 4.3 of ﬁhe
application the Respondents beg to state that the Office
appointed an Enquiry Officer to go into findiﬁg facts on the
df@¥£ framed, and the copy of the Order dated 24-07-95 was
ehhorsed to the applicant. The charges were also framed
taking into account the ‘incidents from 25—04—95, and the
samevas issued to the applicant on 02-08-95 directing him to
submit a written statement of his defence and also to state
whether he desires to be heard in person, within 10(ten)
déys of the receipt of the Memorandum. Therefore, the
question of penalising the applicant at that stage do not
afise. Hence the understanding expressed in the case is
without any base and an after-thought. So far question of
release is concerned, the fact has been stated in para 3:

above.

1

51 That the statement made in paragraphs 4.4 to 4.7 of

the application are admitted.

6. That with reference to the paragraphs 4.8 of the
application the Respondents beg to state that no such list
of witnesses by the applicant has ever been filed in the

office.

7. That the statement made in paragraphs 4.9 to 4.10 of

the application are admitted.

H

8. That with reference to the paragraph 4.11 of the
appliction the Respondents beg to state that the allegation
is not true. Both the Enquiry Officer and Presenting Officer
are Gazetted Officers having sense of responsibility,
decorum and office discipline. Hence, the allegations are
insinuation against Senior Officers. The matter has been
ehquired and reports obtained from the concerned officers.

9. That with reference to the paragraph 4.12 of the
application the Respondents'beg to state that the applicant
submitted a statement on the same day addressed to

Respondent.No.4 not to Respondent No.5, as stated.

'
1

Contd.... page--3/-
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paragraph 4.13 of the

10. That the statement made in

application are admited.

lh. Thaﬁ with reference toltge paragraph 4.14 of the
application the Respondents beg to state that on the basis
of reports filed by the Enquiry officer and the cemments of
the Presenting Officef on the allegation made by the
" applicant, it was considered, that it was not
.reasonable/practicable to hold the enquiry because both the

ant and his defence assistant induldged in un-wanted

~applic
 arguments - and hurled accusations against the Enquiry &

Presenting Officers.

Not only. that, the written statement submitted by

the applicant in response to the Office Memorandum oOf

02-08-95 was full of lies, contradictions and allegations
agaiﬁtthe Head of Office, Engineering Head and the Head
Clerk and Accountant. Therefore, in-accordance with existing

CCS(CCA) Rules, 1965, the-penalty was imposed.

12. That with reference to paragraph 4.15 of ﬁhe
application the respondents beg to state that the applicant
|was given all opportunity, from asking him to submit written
statement, conceding to his request for defence assistance,
and giving an»opportunity of personal hearing by the Enquiry
Officer. But, the applicant not only non-cooperated with the
'proceedings but also, hurled accusatioﬁs against Senior and
Responsible . Officers which amount to in-subordination and
| an act of indiscipline. Therefore, the applicant violated

all decorum and tried to stall thé}enquiry.

13. That witﬁ”referenée'to pafagraphs 4,16 and 4.17 of
the application the respondents beg to state that the appeal
by Sheikh Md.Farooq vide his applicatioh -datd 30.11.95
seeking redress against the penalty awarded by the Station
Director, Door&ayshan kendra, Tura dt. 28.09.95 was not
entertained by tbe concerned authority because the appeal

was not routed through proper channel. When another appeal

dt. 08.04. i ved
04.96 was received duly forwarded by his Controlling

officer .on 26 04.96
6.04. the concerned i
Dealing Assj
1stant was

asKed to put “ 4
E,' . P up the same in file after
lectlon oy the then General

’

COnt
d.. Page-q .
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is over as per mention made on the body of the said
vfbrwarding letter. Accordingly, the matter was taken up
after the General Election was over by asking the Station
Director, Doordarshan Kendra, Tura to ~furnish his comments
on the representation submitted by Shri Farooq a copy of
which is enclosed vide this office letter of even No. dt.
l3th June,1996. Meanwhile the case was filed on 24.05.96 by
Sheikh Md. Faroog on the Hon'ble CAT, Gauhati Bench,
‘Gﬁwahati and as such there was no scope for disposal of the
appeal as the same being subjudice in the court of the

an'ble CAT, Gauhati Bench, Guwahati.

The entire case has since been reviewed on the basis
of comments received from Station Director, Doordarshan
Kendra, Tura in response to the above mentioned office
letter dt. 13-04-96 and it has been found that Sheikh
Md.Faroog does not deserve any relief .as sought by him

considering the enormity of the problems the organisation
has been subjected to by him as per the comments forwarded

by the Station director, Doordarshan Kendra, Tura.

The review has been done in consultation with the
Central Govt. Addl, Standing Counsel, CAT, Gauhati Bench,
Guwahati. Shri Farooq has also been intimated accordingly

vide this office letten of even No. dt. 17.12.96.( copy

enclosed)

14. That with reference to paragraph 5 of the
application, the respondents beg to state that the applicant
has not raised any new|point under paras 5.1 to 5.9 under
grounds and all the poiAts have already been replied to in

preceding paras, no separate comments are to be given.

15. That with reference to paragraphs 6 and 7 of the
application, the respondents beg to state that in view of
the position/facts explained in foregoing paras, the
épplicant is not entitled to any relief as sought for in the

application and the same is liable to be dismissed with

costs.

17. That with reference to paragraphs 9 to 12 of the
application, the Respondents beg to state that they have no
comments being the paras formal in nature.

Cont.... page-5/-
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V E R I F I €C A T I O N

I, P.K.Singson, Deputy Director General = (NER),
Doordarshan, R.G.Baruah Road, Guwahati-781024, do hereby
declare that the statements made in this written statement

are true to my knowledge arived from the records of the
case.

-

I sign this verification of this 9th day of January
Nineteen Hundred Ninetyseven at Guwahati.

(P.K. smsg
Dy.Director General(ﬁ

Doordarshan :: Guwahati

AD"wkr(k%;
PPC ( &M

GL“auau-24 _
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STEP BY STEP ACCOUNT OF THE CASE. Wﬁé /
- J

(1)

(2)

(3)

(4)

DDK: Tura vide its Office Order No, TUA/2
(13)/94-95/3 dated 20,04,95, issied by7
assignments to the Ministerial Staff asking

all incumbents to complete documentations
of their oxisting assignmonts for handing,
taking over on 25,4,96.

( Copy of Order 3 Annexture — I)

The Asstt, Stn, Engineer & Head of Engg.
submitted a note that Shri Farooq informed
him over phone from some unknown place to
intimate his family about his well being,
Shri Farooq again phoned that he had been
released & reaching Office as soon as city
Bus Service resumes,

( Copy of note : Annexture-II )

Shri S. M. Farooq, UDC was accompained by

the ASE to the Office room of Station Diredtor
at 11,15 AM on 25,04,95 to narrate the case
of his abduction., The Station Director invited
the Head Clerk and Accountant to listen along
and to decide appropriate action, _

Shri Faroqq, in the presence of ASE, Head
Clerk and Accountant, narrated his plight

and predicaments of abduction in the night

of 24.04,95, Shri Farooq, was asked to give
the entire account in writing, So that the
Office would take up the matter with Police
Authorities, But,Shri Farooqéppprehending
danger to his family,

Further, he stated that the watch and Ward
Staff were not present near the Main Gate
when he was escorted out of the Gate by the
un-known abductors to a waiting Jeep out-side.
It was checked and found that the Watch and
Ward Staff were verymuch in their place of
duty.

Since Shri Farooq, Store-Keeper, didnot give
anything in writing, the gist of his narration
was prepared and the members present during
his Statement endorsed the contents of the
gist. ' '

( Copy of gist ¢ Amnexture - III )

Condt.....o.P/Q. '

5



(5)

(6)

(7)

()

(9)

~1(2) - i;7

On 26.04.95, ASE informed to Station Director,
that Shri Farooq, UDC wants to confess the
actual happedings of 24.04,95, The Station
Director, invited the ASE, Head Clerk and
Accountant to his room, to listen to the
Statement of Shri Farooq. It was felt necessary
to record his rovised Statement made by Shri
Farooq in a Cassette Recorder. The summary of
the revised Statement was also endorsed by the
ASE., Head Clerk and Accountant who were present
during both the Statements.

( Copy of summary of Revised Statement -
Annexture ~ 1V ) 4

( The Cassette in which the Revised Statement
is also avallable for Phy-back, if desired.)

The Administrative Association of DDK. convened
an emergent Meeting of the Association on and
submitted an application to the Station Director
to. enquire into the matter and to take safety
measureés,

( Copies of Proceedings 1 Annexture - V a,b&c)

Both his Statements were examined and it was
found that the narrations are un-thinkable in
terms of situation, timing and plausibilities
and inconsistent. Further, the statement of
Shri Farooq, created a sensation and panic in
the Office, disturbing the peace in Office,.
Therefore, a Memorandum was issucd vide No.
TUA/7(2)/95-5/(SME) dated 27.04.95, asking his
explanation as to why disciplinary action shall
not be initiated against him for concocting
such story and creating panic.

( Copy of Memorandum: Annexture - VI )

shri Farooq, in response to the Memorandum,
submitted an application ( dated 30,04.95/
01.05.95 ) on 01,05,95, which explained nothing
except admitting his confession on 26,04,95 as
true without any reference to the incidents and
his statement of 25.04.95.

( Copy of Application : Annexture - VII )

The Head Clerk vide noting page 10/11 in File
No. TUA/7(2)/95-S/(SMB) dated 01.05.95 put up
the case and suggested initiating a departmental
enquiry as per CCS ( Conduct ) Rules. It was
noted that the explanation submitted by Shri

Farooq, was not found convincing and satisfactory.

1t was ordered on file that a Departmental

enquiry be mado. A \ VII1)
.of notings ¢ Annexturo- ]
( Copy-of noting CONAL s avnvesesssP/30



(10)

(11)

(12)

€13)

(14)

=i\o)1- o/

The Station Director was pre-occupied with 'S' //7

revision of Programme activities, Zonal
Co-Ordination Meeting in the month of May'95,
The handing over of Engineering Stores and
Physical Verification of Stores were prolonged
by Shri Farooq upto 03rd July ‘95 - stretching
two months bheyond the stipulated date.

The Asstt. Station Engineer, suddenly left the
Station on leave on 05.,07.95, followed by the
hospitalisation of the Station Director,

Shri Farooq, too left Station on Casual Leave

and compensatory off till 16th July '95,
- Therefore, the process of departmental enquiry

got delayed.

The file on the énquiry was put up by Head
Clerk and SA0 on 18,07.95, suggesting
appointment of an Inquiry Officer, '

It was decided to appoint the only available
Group ‘'A' Officer, Shri R. S. Kotwal; Assistant
Statlon Director of the Kendra as Inqulry
Officer. This was decided on 18,07.95. The
Order was Lssued on 24.07.95. ( File Mo 1 7(2)/
95-S(SMF) Note page 11/12 ).

Stimultaneously, as per noting on Page-13/14
charge Sheet with annextures were put-up for
approval alongwith proposal to appointment of

a presenting Officer between - 28,07,95 and
05.08.95 and the same were issued on 02,08.96
and 05,08,95 respectively.

( Please refer notings 8 Annexture - VI1II )

( Copy of Charge Sheet and Orders

Annexture : IX , X & XI ).

The transfer Order of Shri S. M. Farooq, UDC,

in the same capacity vide DDG(NE) Dorrdarshan's
Order No : DDG(NER)/DD/14(6)95-S11  dated
22,07.95 was received by this Office on 29,07.95.
( Annexture ¢ XII )

This Office, vide Fax Message No! 14(6)95-S
dated 01.08.95 informed the DDG(NER) Doordarshan
that ‘a Departmental enquire was under process
and the transfer Order may be kept in abeyance
t11l enquiry is completed.

( Copy of letter 3 Annexture - XIII )

DDG(NE) Doordarshan, vide his letter No $ DDG
(NER)/DD/14(6)/95-S11 dated 16.,08.95 advised
the Kendra to expedite the case.

( Copy of letter : Ann®xture - X1V )

Condtoouooooooooop/4o
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(18)

(17)

(18)

(19)

(20)

(21)

(22)

earli ©. M. lkareeq, UDC, in response te the
Memorandum and Chargesheet dated 02,08:95
submitted a written statement en 14,08.95,
denying all chargés and refuting the ocentents
of his statements made on 25,04,95 and
26.04,95, He even refuted that nena were
present during his statement and alleged that
the ASE didnot take any step te resaue him
contradicting his ewn statements made earlier,
(Copy of Statement ! Annexture - XV )

This Office, ferwarded a eopy ef the statement
made by Shri Faroeq, te the ASE en leave to-
Hyderabad, seeking his cemments en the denials
and allegations made by Shri Fareoq.

( Copy of letter : Annexture — XVI )

In the mean time, Shri Fareeq, was summoened
by the Inquiry Officer en 11,09,95 for the
Inquiry en 15.09.95.

(Cepy of Summen : Annexture ¢ XVII )

The cemments of ASE en leave, in response te

.this Of{fice letter dated 25,08.95, was received

by the Office on 12.09.95, The comments ef

ASE preved that Shri Fareeq, has taken receurse
to false-hood and implicating the ASE.

( Copy of Comments : Annexture - XVIII )

The Inquiry was held en 15.09.95 in the Office

where Shri Faroeq, UDC and his defence .
assistanee made neisy scene, and did net allew
the Inquiry Officer to preceed with the ease,
as reported by the presenting Officer and
Inquiry Officer.

( Copy ef Report : Annexture - XIX & XX )

On the same day i.e. 15.09.95, Shri Fareseq,
UDC, in his applicatien alleged against the
Inquiry Officer, stating that the Inquiry
Officer uned 'Obnexeous werds',

( Cepy of application : Annexture - XXI )

The comments ef the presenting Offi cer was
sought, and the presenting Officer stated in
his note dated 18.09.95 that both Shri Farocoeq
and his defence assistant tried te interrupt
the proceeding and csuldnet be prevailed upen
to ce-operate.

( Copy 'of note : Annexture - XXII )

The defence assistant in an applicatioen dated
18.09.95 intended to withdraw as Defence
Assistant alleging that the Inquiry, Officer
used 'Obnexious & un-parliamentary werkds.

( Copy of letter : Annexture — XXIII )

Cond‘t.........-.!’/‘j.
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- (24)

(25)

~:(5):~ /(7

Reviewing all the papers relating te the
Inquiry held en 15.09.95 where twe Senier
Offieers were found te have been falsely
implicated by Shri Fareeq and his dafence
assistant and the attempt to ebstruct the
proceedhbngs, as put up in File No. 7(2)/
95~3(SMF) en Note-page 16,17,18, & 19, by
Head Clerk and Senier Adninistrative
Officer, a Majer penalty eof reductien te
2 lower stage in the time-Scale of Pay as
per CCS(CCA) Rules 1965 was prepesed

( Please refer te Annexture - VIII )

The Order of Penalty was issued en 28.09,95,
( Copy of Order : Annexture - XXIV )

Shri S. M. Fareeq, UDC, was relieved eof
his duties ot this Kendra en 31.10.1995,
with instruetion te repert for duty at
DDMC, Itanagar.

( Copy of Order : Annexture — XXV )
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OFFICE ORDER'

heteby ordered in L
i Nﬁﬂlupa ‘ol itndsterial Staff workin at’ thle Kendra wiL
;~.1¢'|:\ hiO/y,.l\b (ll!|11 fll!‘lhpr‘ ordexa g ; O ll efl‘ect

e following ﬁSSlgnments are

’
B |l""‘

Wi e w s Tihe assigriments-are, nnL exhxu'LjVP and any olher

_,n;a<%1wvmnna" made from .time to time:in- erigencies of i service

ceesho) be attended Lo. A1 relevant ‘T1les,” documents: should
L2 comp1eLcd by, 25+ 04, 95 and han@ed/taken'oVer'““' P '

1' - PPnding works, i any, shall be reported to Head~
k Clerk™/ Accountant / Sr. Admjnldtrative OrfiCer by 'u.Oh 9)-
i lu! lupll\pp neceasary. dc,t jon., A(., . .

1\' llll!Jal‘l‘J\l’lVL Sl_.(,l‘l()'\l Uum-n '1'1

|~~'

SUPERY TS 101_-1 {OF_HEAD: CLERK

€7 ;l, \u“"

: : "“M.an' “'.='§4'ﬁ4u"-5< L
_ ;Uj;‘ Qhri amSuden AllJ UDL TA;’ G o "}¢35\-#'
P -."-_.';.. ‘_'.' ; " ’ ey vt . Ve ‘/ - ) |- . ,
’“ e Superv151on or broup ‘D' bLaff including leave. cases.

! “To keep waLch gver Office block; ‘Iransmitter, ‘Studio,  ENG, -Tech-
‘ff ‘nical-Areas.ietc:-and “shall .ensure cleanltiness. of -the .above pre-
Cmises. Any damﬁge/repair/loss -etc.,shall.be reported to the
-~ Section llead for necessary-actions ‘Maintenance of prioriry ‘
c1ist of Shilt and: Non-shift personnel separately and allotment

“of-residential accommodations Attending to. Llectricity, ‘water
(lml('v'», Holldnys’ Tist obes il gt

: 1
R ‘

+

'.\pz. .hti S, H bmrooq, UUL ! ﬂﬁ 5ﬁj”§

.7 S o anruijPnL,, Vhrifncwiion or PhﬁFUCer 8. gntocodan
 “medical examination, postlng/tranufer/promotion “training and .
all- other allied service. mattersol- Gazetted & Non_Gazetted
-0fficers.. Pension & Crdatuity, Welfare activities, Delegation

01 POWPP “maintenance ofr incumbenoy. register, ‘correspondence
LQUO uddltlonal po"l:, pwrliﬂmnnL quoqtjon. elCy,.
LB el | ~:'.'."
03. Suri B8,C. lhzamlu UD(,_ L
A1l leave cases of Gazetted and HNon- gazetted officers,
maintenance of personal files, gervice books and leave accounts.
maint'nﬂnﬁc of casual leave account,.compensatory offs etc.’
Departmental Fxaminations, Confidential reports of all staff
pxobaonnaxy perlod conflrmation and EB cr0851ngs‘etc.

Oh, Shri K. Roy Lhoudhurj, LDC, '
A1 statements/veturns vel! vEiniger Lo /\hn\n! trative
-~ acctlon, plnsn*slnp ol lr.rﬂr\m/iolvphnnr/vlr(irlll!j bills.
flenawnl ol abb vinted ielﬂptlph]" ad ‘ress and post box ele.
Sepiority 1ist . U all staff, continge: b puld staff, purchase
“of books & 'per  Adicals, payment to Aped Guards, Liveries of
" troup e &t S't:.\.ff.- . Lo R .

vie 2 .
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0. Shrd R.Gurung, poe 77

L General typing 7, leinP and -
Eituri oi works assigned to him by Haad Cler
me to time. Requisitioning and up—-keep of -Service
) ostage
‘stamps, purchase/maintenance?hire of furnitures, fittgngs,gequip—
ments, indexing, Weeding and destruction of old records etc,

Syl . N

any othr important
k & Accountant from

' 06._~ ShrJi -.E&sam_LDS_ J L e

Wlll look 3Tter the duLie: & responsi.
of transport section. ' Supervision of Drivers, prgparagiiitéis
duty charts, puichase of POL. items, ' spare parts, tyres, tubes
_baltery. etcs Attending to repalrs/maintenance- of Motor vohncjo
maintenante of. car/petrol log books, histofy sheets of Lsres
batteries etc under the supervision of SAO ?C/ACCTT ’

!

'070

" To attend to Admjni Lr‘Ljvn mdtLﬁf; of Stati :
Dlrector, Diary/DeSpatch, routlne Lyplng vorks, Iilin"s etcy on

ALCOUNES SLCTlON UMDz TWB SUDLRVlSTON OF ACCOUN]ANF

Testtes
i LA '

f;Af;Di{ Shri KaJal Bhattachanieq, UDC

’-

- v

N
et e wn..¢, B e

. \ To -assist ‘the- ACCOuntant in the prepuratlon of

' RE/BE, Proforma Accounts, ‘Book debits, Audit objections, main—

.‘tenance of ap ropriation registers, reconciliation of ‘expendi.-
Uture etc. ?Pour/Trqnsfor /bills /LFC/Modlcal bills, monthly,
qnlrtnr]y, 1nnun1 thtnmnnto,‘lnhomn Tax/Professional , Jﬂy etc.
02+, Bt Santosty W, LG

o I'o attend to- Increments, prhpwration of firm bi
Sqlnry blllS, PP & .SS bills, Fes tlval/bycle/ScooLer/lBA advance

.:: miiifii;ﬁiiﬁg£;pay-blll repisLer etcf CL L
. “fJ\Qé_,/// hrl Subash Choudhunj) LDC Jf{J'.- t!A .

. ST

r

: Preparatjon of Saldry/OlA bil]s, CCA HRA SDA
" SCA, General Provident Fund: subscrlptlons7recoveries, GPF adve
CGEGIS“\PLI'etc. Issuai of Last Pay certificates.and. -any othe
workS/correspondence relatlng to pay & allowances. .

L/O&. Shrl . Chiradeep Chosh, 1DC.

Shall act as Cashier, malntenqnce of Cash boc
relevant registers & files, upkeep and safe custody of vouch!
mayintenance of imprest accounts, firms paymenbts, arltist paym
etc. v '

05.  Shri P.Rurkayastha, 1DC

" Purchase & issue-of Statjionary articles, p
formé and reglsters, consumable stores-etc. and maintenance
relevant registers and files, Hospitality expenses, Identit
cards, typings , fililngs pdr¥ain1np to Accounts section and
other works assigned by the Accountant/ i ElorioJbhanitin
time..
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LHOUEBIIG STOES. UMD SRV, SULEIYLSLO1L OF ASE/SE

01, Sl _Y_L_&igil_z';_fvgy,.ﬂpg |

Shall act.as Store-keeper and will be responsible for
ptirchinse & issue 'of varioud Engineering stores, maintenance and
upkeep of Machinery & Equipments, .placing indents with suppliers/
manaiacturers, maintenance of stores ledgers, SRBs, SIBs and other
velevant repisters and files etc. . .

'

'

02 - Shed Awjan Kr. Deb, LHC

‘ To attend Lo rouline adminiatrative work of Assistant
Stakion Epgincer/Station Fneineer and to nssist the Stornrkeepor
as apd when required. ' typings, filings ete.

I R A1l the incumbents shall keep in readiness the Files,
Regizlerns and others records in their.possession in neat and tidy
\\condition-before~25.h.95 and shall’ liandover/takeover the records
"}l pertaining to their assignments on 25.4.,95(A/N). R :

' ' Necessary handing over/ taking ovur notes'shall.be '
prepared. in triplicate and shall be signed by the charge relinqui-
shing/assuming officials accordingly. - IR

. ]
| =0Pely

o | ' - ( W.Rachid ) AN\ T
- ' ‘ Sr. AMpinfatrative Officer
for Statton Director
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ASUUCTLON OF Sl S. L EPAROOY, LLC,

(As narrated by Shri S.M.Farooq,

Store keever o Sl
of Shri P,Uma Reddy, ASE; Shri K. ! in the presence
Shri D.C, Sharma,

Sasidharan, Head Clerk and
Accountant on 25.4.95 at 11,15 AL

Incident on 24.04,95 (with cross notes):

o1

02,

03.

Ol

o

Shri Frooq closed Engineering stores at 7,40 Pil and came
out of Office premises, Two unidentified hefty persons

standing near the Flagpost in Office Campus accosted hinm
and escorted him to main road, through the main gate of
DDK, Tura to a waiting Jeep, witl another 3 persons in it.
Yhen asked, whether there was any Security Guard or Armed
Guard at the main gate, at the time of his being taken by
the two unidentified persons; Shri Farooq, stated that;

the gate was found, unmanned at that time ( which was
subsequently found not to be true).

I

Shri Farooq was forcedinto the Jeep; and was taken to the
nearby Daliopgre play-ground nnd was asked auestions about

complaints allegedly made by him against Station Director.

Shri Farooq pleaded innocence, Then, he was again forced

into the jeep and taken to_the lane leading +to Tetengkhol,

at the junction near Circuit House, On the way Shri Farpoq

noticed DDK Jeep returning after dropping local transmi-
ssion shift staff at Public Health Engineering Office near

Araimile. His mouth was cupped by his m#i abductors by hand
when he tried to beckon the driver.

Shri Farooq wns asked to sign a blank paper at

that point, which he refused to do, Then he was blind
folded, and taken to an unknovwn destination. (At that point

Shri Farooq, noticed DDK Car passing after dropping ASD
at Bus Stand).

Shri Farooq, felt that the Jeep crossed a bridge like that
before Rongkhon.

shri Farooq was kept captive in a dimly 1it room with a

red colour telephone. 'The abductors asked Shri Farooq

to telephone to the Residence of Assistant Station Engineer
and specifically asked not to ring to Station Director's
residence, to inform that he is safe with friends.

(Shri P.Uma Reddy, ASE {nformed the SD at around 10,40 Fil
on 24.04.95 that Shri Farooq, as told by him, was chased

by three unknown persons and is taking refuge in a friend's
house in the night)..
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05,

Shri Farooq, found all the five persons enjoying drinfs

and taking the chance again telephoned to ASE's residen.

at 11,30 P that 5 persons are holding him in cantivity,
(At this point, when asked, why he did not inform SD,
he stated that he was terrified
him, But ASE said that when he
Shri. Farooq, didnot want so)),

and one person was watching
asked whether to inform sb,
6. Shri Farooq was released by his

morning of 25-04-95 in the same
Don Bosco School.

abductors early in the
Jjeep at a point near
From there, Shri Farooq came walking
" to Chandmari and telephoned to ASE from a lady's house
at 6.30 All on 25,04,95 that he has been released and as
soon as he gets City Bus, he will report, Shri Farooq
did not identify the lady or the house from which he
teleplhioned in the morning to AS3L,

i

On being asked why
he did not telephone to SD at that point, he avolded to
re pl}’o

07. Shri Farooq was asked to give the happenings in writing,
so that proper investigation could be made, as this is a
very serious matter in the history of Tura in general and

DDK, Tura in particular,

Shri Farooq declined to give any writteJ‘statemcnt.
S .
\\[ T
AT N _
( BJLMOWmWY”’Wgﬁ(AQ\
STATION DIREC?QR

(

Statement & Cross notes made in our presence :

1) | '*W/$Q7b’h

( P.Uma Reddy, Assistant Station Engineer )
‘hoﬂﬂge

2) el
‘ { D.,C,.Sharia, Accountant )

3) Bl

{ K. Sasidharan, Head dferk ) '

-
C]‘O




Revised statementc of Sori S5,H.arooq on 26,040,955 2t 11,30 Al
in the presence of Assistant Station Engineer, Head Clerk anl
Accountant regarding incident on 24.04.95,

While Shril Farooq was contacting fou delivery of Firé
Fighting Equipments over phome from ASE's residence, his wife

came & reported that HMrs.Johnson is up-apgainst her with a stick

threatening to beat her up. Shri S.K.Sinha, AE who was present

there asked him to report to the Station Director, but he decli-
uned Lo report and natd

that he wblll not return to quarters.
Shri Farooq then left ASE's quarter and went to
Office and telephoned SD regarding lirs.Johnson's threat. From
0ffice, he went to AIR Colony to report to the Head Clerk about
this who advised him to report the matter to SD and not to him.
Shri Farooq then left AIR Colony and went towards a tea stall on

the rondslde,  @hen he crossed maln gake of ATR, he found two

persons followhng him and asking hlm to stop. As, he wan An

tension, he ran towards press quarters, Finding four persons

following him, ne ran towards FHE Office, when he saw DDK Jeep

crossing him. Shri Faroog reached near the Kendriya Vidyalaya

and requested a Teacher to use the Telephone. The teacher said

as the rooms were closed, he better go to Principal's residence
for telephone.

shri Farooq did not enter Principal's residence as
there was a dopg. lle then approached a lady staying behind prin-
cipal's residence from vhere he made a telephone call to Pradip
Electricals at 8,30 PM requesting him to send a vehicle.

lle then sat near a small shop for an hour or so, when
he saw the car of Pradlp Electricals passed, Again he found the
four persons appear and in panic he took to his heels behind -
Kendriya Vidyalaya and reachied Civil Hospital — where he spent
the whole night and made all tha trlephona cnlls, as stated on

25,0t,95 to ASE's residence(no change 1in contents).

In the morning of 25.04.95 after the last call at
6,30 Al to ASE, he took a city bus and went toXTura Bazar. He

Ny ,
came to Office at 9.30 Ati, S \
| \\“ K —- v v
| (DK, MOHAUTY ').',',\~.\‘.~
P ( ( ‘ STATTON DTRECTOR |
- X = hiwe B
1P.Uma Reddy, Asstts ZnElon Engineer)
- = dad : g
W..Sasid}largggtl'gglfe%fl Clerk)
fooas T

K o F . -"...
= [ /.:;’Yc" .

g ol T

o
A
x

e——

w~___\__/__




Ly sihnl; Mg,
Doerdagsh Sy,

TUIA . ' .
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Ap emorgant mecting of the ALl India adio  and
Doordarahan Adwinistrative Staff Asscciation, Doordasrshan
Kondlra, Tora Unlt was held in tho Aceounts nnd Adminietoaiin
Sectlon on 2044009 630 Padi. to discuss abowd the innifonk
vorarding the abdnetion of Shush . M. Fareoq, UNC/ Store
Koeper on thae nleht of 24,0095 ot 740 Dudis by some unldentd-

Lled wmersons from the O0fLica complex.

Members presont expressoed deep concern over this
incident apd unanimously adoptoed. the resolution to roguest
the Station Director, Doordarshnn Kendrﬂ/ Turn to tike
Lmmedlate appropriate action in this regard. If nced be,
he moy plense be glven protection.

Yours [faftihfully,

( V.5. Joiudow )
UNIT SECRETARY,
ADASA, UDK., TURA.

RSERN

Dated Turn, Lthe
27t Apriltyh.
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DOOADARS 1AL 1L H”ﬂ/\l HE 2 fll IVZ/ L\;’V \

HEGIALATA

Moe TIA/7(2)/05~5/ (27 )/ Mied Tura, 27tn Apriltas,

P
8 A p
RARNARLEA YN /{VA

On 24th Am’*il"}{) nt nromyl 10,00 Pa!.,

Shrd e e Faroon,
NeMaCo/fe Store Koopor, informed thoe

Avstgtant Statlon Enatncer
over pmsne that ho had talken refuee at n friend'sn house nftor
being chaged by threo vabnowvn porasns. Azaln Sbri Dorooq,  telee
phonald to A%, nt around 11.15 Tt on tho 922 dny, that ho had
Leon nder c-'.\.pti.vl'!:'; by five unbnom abhInctara at an ualinown

Qior enll urvler thrent.

Tha nv.v:"t (!:r,: letre 0N «").Ja.‘_j),),

iy Far-og, telephoned to AN,
[SIERIANE SER NS VAie R
Al yzld prench hone as goon ag eflty Py

ntoarcond GoH Aa7% that ha had hy s ablactarn

Torvic. 203 ines.
e AT Fopoon, thon marrated his nllah of ntuett

Lo Lran of oo
cvpud froa Ful Tty of 284085 tn the morning of 25%.4.9Y, In Y

fland Cloeie ™ Acesuntrat in the offlen of thn
understoned bt 11.30 Adte of 250498 nud declined &o aabatt n

prosence of AN,

sl tion atatoaaint, apneahenting sorinoen eopseomonses {ron iy n
unitnn  nbluctarse

The maktor wis Tnfapasd 4o O m002) o DUY(IER) cho alydsed
Cor a detatledl taveati=ntion ant (il vopoek s he aabnlited tn
Mrector fl‘-:mt:x'n]., Daordarshione
Je 0O P0JleH, Ik Farana, U0, aapthed toeenfeny™ the emct
lz:mpo.t.‘zi_ng_v,s; anl anain, In the neeaopee of AST,, and Clepie apd
Acceonatant, mrimtod ’czmt/vhllo roterning  fron AT Colony, ha
e chaged by Eheoeo ol oG porgons ard reahed tosards Tuty et
10 manle hatng {olloved b, the chnanrs, fle, %ontt raings fn tha
'ir1l Hoapital, tho hole night and nade all the colla {rom thest
Ahrl Fapreon, thon deni §n Tura Mnoor, fron  Clv1l Hoaplital and
yotuenad tn 0Ffien at 9.30 Adle on 2540.85

A1l the above atatescat/paveationn aes tall A Ancronintentie
Al N tn e fabelentlons. Thin hae allng cven tnd tenstian ayd
aerienoly taken noie oi, for forthee asceanaey Anvoatioationg on
fahrtentel stortes,

An euch, the act ant eomruet o "hel Farsoe were 5Hes tht
A11 posgsabhle aen 91T Afakrant the caninvan At Aouhy the

[P

Intaarlty o o nanlagoe, oo ne CorLy Ut Bindonse

CO’.T‘tounoo'onr‘/:"
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, Shrl Faroon, aTes L3 havohy azlsl to explain 2430 in
v 13 (forty elc
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“In support of ench article of charpe is

Standard form of

Al 2/ [ 6\
Charge-sheet for major Penalties.\SEV/ ‘:E?éy Q\).\‘
- (Rule 14 of CC3(CCA) Rules ) !

No. 7(2)/95-3 (sm-*)/aZyZ 56 / "M___L.-« L)(

Government of Indis, /

Ministry of Information
Doordarshan Kendra, Tura

Dated

& Broadcasting,

Ahe_2m Aupast, 1995,
MEMORANDUI
. - The undersigned proposes to hold an
Shri S. M, Farooq,
Services (Classific

inquiry against
U.D.C., under Rule 14 of the Central Civii

ation Congrol & Appeal) Ruyles 1965, The |
substance of the imputations of hisconduct or misbehaviour in
respect of which the inguiry 15 proposed to be held is set out
in the encloscd statement of articles of charge (Annexure - 1),
A statement of the lmputations of misconduct or misbehaviour

enclosed (Annexure-11),

t of witnesses by whom,
the articles of charge are proposed to be sustained -are also
enclosed (Aimexure-IXI & 1IV),

20

A 113t of documents Ly which, and a 1is

Shri S. M. Farooq is directed to submit wituin 10 days
of the recelpt of this memorandum a written statement of his

defence and also to state whether he desires to be heard in
person.

3, le is informed that an inquiry will be held only in
respect of those articles of charge as are not admitted., He

should, therefore, épecitically adinit or deny each article of
charge,

L, Shril S. M. Farboq is further informed that if he does
not submit hin written statement of defence on or before the
date speclficd in parn 2 nbove, or does nob appear An,peraon
before the inqulrgng authority or otherwlse falls or refuses
to comply with the provisions of Rule 14 of the CCS(CCA) Rules,
1965, or the orders/directions issued in pursuance of the said

rule, the iﬁquiring authority may hold the Iinquiry against him mx-
.ex-parte,

Contdeoezl-

L J
)% R

?éwﬁ&&



19. & - I

ofF 5, Attentlon of Shry s. .

Farooq 1s Invited to
Rule 20 of the Central Civi) Serv1Ces_(Conduct) Rules,

_ 1964, under which no Government Servant shall bring or
éééi\attempt to bring any Political or outside influence to

bear upon any superior authority to further his interest
in respect or matters pertaining to his service under
the Government, If any representation is received on

Shri s, M. Farooq 1s aware of such a representation and
that 1t has been made at his instanpce and action wil)

" be taken agadnat him for violation of Ryle 20 of the CCS8
(Conduct) Rules, 1964, ‘

6. The receipt of the Memorandum may be acknowledged,

1

( B.

. STATION DIRE TOI /.))/‘
N .
/o/ ‘ -

shri s. n, Farooq, U.h.c

‘Doordarshan Kendra, Tur&.'
Copy to ¢-
1. Shri R. s
2,

+ Kotowal, Inquiry Officer, DDK, Tura.
The Presenting Officer, DDK, Tura.(?“'J’-R“"L‘J'3”7)

P

-~



YA} :
%L/ ‘(j\
AUMEXURE ~ I !
Statement of articles of charge framed against ._3;14{
Shri S. M. Farooq, U.D.C. : :

Article - I.

That the satd Shry S. M,
BLors Keeper) during
1995 disobeyed- the office or

‘Farooq while fimctioning
tha period AprdL, 1995 to June,
ders,

na e (
'

Article - II
\

That during the aforesaid period and whije
functioning in the aforesaid office,
Farooq "indulged 1in gross irrepgul
the discharge of official duties

the said Shri s. M.
arity and negligence in -
with a dishonest mottive",

Al

Article - 111

v That during the aforesaid period.and while
functioning in the aforesaid offlice,

Farooq "breached the Security measure
Central Govermment Ins

the said Shri s. n.
s of the Vital

\
titution and thus implicated the
watch and ward officials on duty ol that days in the
concocted abduction case",

—..._-....._—.._—-.._...—_.-.~...—

e e e e em e e ey

ANIUBXURE - 1
Article -~ I V

Shri S. M. Farooq, UDC(Store Kkeper) was asked
to handover charpge of the Engineering Stjres vide offjice
Order No. TUA/2(13)/95-S dated 20.4.95 to\the designated
person by 26,4.95, Shri S! W, Farooqg did Y10t handover
charge of the Engineering Stores by that s ecified date
on one preteéRt or the other.

Article - II

'Shri S. M. Farooq didnot keep the Englneering
Stores records (Viz. Store Recelved Books, Store  -Issued
Books, Store Ledgers, Defective Store Ledger, Register
of Empties etc.) in re(sliness.and did not submit those
records to the Accounts Section from time to time as
1aid down in the Doordarshan Manual which is gross

irregularity and negligence in the discharge of his
official dutics with a dishonest motlve,

Article - 111

contd.,.,2/-



: Shri S. M. Farooq concocted abduction case of himself
on the night of 24th April, 1995 and stayed away from the
residentia} Accommodation allotted to him 1n'thg Doordarshan

Colony in an deliberate attempt to substantiate his abduction

case. The attempt was 111 conceived and pre~planned with the

intention ofr tnrnishing'the Limage of the llead of Office *~ cum -

Controliing Officer and others.,

ANNEXURE - 111

List of documents by which the articles of charge

framed against Shri S. M; Farooq, UDC (Store Keeper) are
proposed to be sustained.

1, Statement of Shri S. M. Foroog, UDC dated 26,4.95

and’revised statement dated 26.4.95 (as narrated

by him) reénrding his purported abduction to the

following pfficials of Doordarshan Kendra, Tura:- '

(a) _Shri/B. K. Mohanty, Station Director,

(b) . shry P, Uma Reddy, Assistant Station Engincer,
(c) Shqi D. C. Sarma, Accountant,

(d) Sﬁfi K. Sasidharan, lead Clerk,

His corifession statement dated 1,5,95,

3, ~ OfficefOrder dated 20.4,95 reg. allocation of dutles.

ANNEXURE - 1V

Lis¥ of witnesses by whom the articles of charge
framed against Shri S. M, Far

00q, ULC(SK) are proposed to
be sustained, :

Shri N. C. Koch, Security Guard on duty on that
day and time, ' o

Shri  Ranjit Marak, Armed Guard of Meghalaya State

Police on duty on that day and time,

0—-0-0



GOVIRRIMEHT OF

MDA
UOORDARGHAN  rEHDHA 1 TUIA
FHALIOA

No. 7(3)95—3(:nu=)/4313 N Dnted 1 20~7-95

WHERE AS inquiry under nule 14 of thie Central Civil
Services (Clussificatlion, Control 8nd Appeal) Rules, 1965,

ig being held against Shri S.M. rarocn, U.D.C. of thic
kowdra.,

AN SR AS anderstipned copaldered thot on Znoulring
nuthority should be apnointed to inquirs into tho charges

framed sgainst the said Shri S.M. Farooy, U.D.C.

RO4 THEREFORE, the umdersigned, in exercise of the
powers conferred by Sub-Rule (2) of tho sald rule, hereby
appolnts Shri R.S. Kotwal, Asstt. Station Director ans the
Inquiring Authority to {nquire into the cnarges framed
againat the said Shri S.i. Farooq, U.C.C.

(é?3 ),i

. K. H')HI\N[’
SI‘M. lON D]IUCI‘N

201 AS

1

Copy to ¢

1) SH;1 .5, Kotunl, A.S.D. DOLX, Tura.
“\//53//Shri s.1. Farooy, U.D.C. DDK, Tura.

Gr w7 Q&"’" //’)/
x»sé,@”",/

-(-Q -
\\;\
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3

STANDARD FOs OF 1HE onpen NELATING 10 RULSR

L EY T RID . . ")() ,‘ ’n :’
OF PRESENTING OFFICER ( pupp o oy (5) (c)- = MTHENT

Mo, 7(2)/9&5(3&110/,,(1_ L

Covornment of Ingt, '
.‘|1nlnl‘.ry of 11 p 1pa
Dooxrdarshan Kendra '
Tura- 1

’

Datod 1 Tura, tho st Aug, 195

QR P E N§

VI:HEAS an inquiry undor Nulo
Civil Sorvicos (Classification,

Nulos~ 1065 1g being hold agains

14 of the Central
Control & Aypoal)

t SQHQ Farooq, UDC.

AUD VHEREAS tho undersignod considors that a

hg Ufficer should be appointod to prosont on
bohnlf of tho undersignod the cuse in

support of tho
articlos of chaxgos

K, THEREFORER the undexsignod in exorciso of
the povors conforred by Gub-Bule (9) (c) of Rule- 14 of
the said Rulos, hereby appoints ghxs 1, H, Rachid,
‘Sontor Administrativo Officer ag Lthe Prosenting Officor,

' S‘\‘ -

Station Diroctor

Copy to -

1) _The, Presenting Officor- Md, I, Rachid, SA0., DDK, TURA
Q:»/Qi Tho Accusod Officor~ S. M. Farooq, Ulc, DDIK, TUNA
3) The Iiquiry Officer— shrt N, s. Fotwal, EP., DLK, TURA

t/\c ,(\L\

\
Statlor Diroqto‘ﬁ_,,ﬂﬁ
/

.

—
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The {ollowing UNCs/SFs ol Doar darshan Kenduag in the
crth East Region are hereby transierred in the game capacity
nd posted to the Kendraos as shown against cach with jlmmediate
Froct, ‘ R

N

T T S VU - e th e b e - — em e am )

I { Hame & desioanalion [ ricaent [ rroane Im red & opostocd
‘ [ posting., boto

T .
>

. < s

L4
vacant post of Propegty
Nnssistant . )

» Shri Alol Riswas 1y DK, kohimn e S5itchar Againgt

—— b

~ " . - . . . - / .
cShrl Lopand ki UM g ar PRC(RMEY D0, G hiatd {
suprine b Shieis Anonte o _ e
Pariahya 0XG trannfeveed, 3 _

onheh P oy, 1y Dy A L D, strehar agains,
A vacanlt pogt of
Properlty Azssistant.

Shird S.ML v oog Ul RS RTTR DM, fLanaaar s aoains
‘ : Shrio [LoRani ko Ly
Lransferred.

. shrd Ananta Ram Raishya .
LG IPe (MY, DD DK, Tura against .
. rama it i, Shrl S.M.TFaroog, UG, - oy
transferrod; ' )

-— % em e C e e e e ew . e e w e om0 e me am we aw att aw mme e e e

Shri Alok Piawas, U will nob he entilttod Lo TA/DA and
vinding Lime as hia tranator hos been cof Fectod on s own roge st

The concorped Pendeas oy voliove Fhe sCal D oander opedey
S transfor Dmmediately under dantimation Lo Ehis Doo's “[!H« .

W///(’/[/(/"( —

/
( O T.karambekar %‘/;JWS
sroAdmintstrative Of f,cﬂ '
for Ny bircclor General (NER)

opy for information £ necessary aclion Lo -

L The Stalddon Diyector, Doopdaraban Kendrea o pohima /53 l<hf\t/
Fhanagor //\(1 o], !/iilt A
I

Yoo The DG, PRCIME)  Dootdarehan, Goviaha g,
Co e bab boay Bragineeer o DbrAc, 1i,.;|.:.‘.:|_

L o E T Y G P TR TR AR N B B AU T % I RUNEINE SR I CR LSO S RPTS S O KRR K TR PRTR I
heddorer oo bbb oo i ko B, teeeahe b

e ol e v cla A S, Pea b Voec s one o e, ciahab
! /. . 7 g '

o , § vy NS
, o Sepod
[IAPETAN B ! !
{
/o o I {
4 end h
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.v/)/



)/

O & e @

Frow ¢ Vi "Whenty Dobedenlte DU EEPTINMY ACTION VIS<AVIS
Stablon Whvegbon THAUSEFER ohbin fron Sy s, M.
317 L TR TN .l‘/‘lNil'M. LI, .

lo o Ahel Dol Sy uong N g YU UH” ot s /on/
Ny JMrochay (~pnn[n]_(llla) 11(6)/99-511 b, 9 o T 90,
Povensiintehnu, thenhathd. _ é!j{

GAr, l

In 1pviting your kind conadderation to tho subjoct
roforred to abuvo, this s to bring to your kind notice that 1«
(a) A Mupciplinary Procoeoding 1s undor momqn r;qnhml Ghrs
Hells lmmyg, Ui whe held tho chatys of Stoye Feoaporx (l hgl~
rordtyy sbtores) since April, 1991) and whu. rogoxtod to <

(1) Adptnlatreative improprilety, by mt koeping xrocords upto-

‘ date for which exorcise of Profoxma Accounts, was panding
brrcamss of hlg bacik-goab manipulation of notingo, ovading
dAlrent acevmbabhi)Aty to Adeinistyation - thus imubordi-
natineg, LUmpadiate suporvising officialsg

(L14) Coonting o Deamn of pande ~ Inalnuating Hopd of O8flco
ehnavgd oy Ll veraton naxh doy. Iovolving the wife of on
id, (Lhy cetadda of which, bove baen eont to you eaclior)
Juat hefare Lho date, b wog nskod to hand-ovox tho.charge. -
of Fogluartiang ull)!:r)'*

(111)  Findliwe ne vy ool mnun;wmwhu riolny In roegulavising,
SGioyrow o’\'fi.‘Ul‘H)!,'.'.'l, Fyom A0RE /\))‘(1' £ At July |hl’0'.l(_}|\
Mi(Skoros) N AT e whe inder oxdors of- !rmwi"m:..’ aubna-
quenily, Joft tho Statlon, on waddon rellef, followed by
" almultonaoun nrmv.Mnn af @nnunl lagua £ Comp, OFf avnilod
by Slol Foroag fxom Oth Lo 1O Jialy, 1900,

()t Asg nleo orapoasd ho luve o bhorough vigllsnes Liquiry
Jarkn l1 Ananctlone, dubimaaly marlo by Shri lnrno'], for
covtaln common Ltome aboa hlghox vato, Lhon procured by

O Leay ab o nmeh Lovor eoto, imv.lu:t: A4 S osont. Hoade of
/\f:m*u.,,:,n.!-. .

D ARTRRTA FITE ul" H,-. shava, Lh de vormastod thal, the transfox
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The transfer evder in yespact of the fallowing
ULGs made vide this office ordey of even number dated
22,7.95 is presently le pt in abeyance until further ovders.

Lo Shpi S,M.Farooeq, UbC, DL, Tura,
2. Shei LoBanik, ULC, bMZ, Itavnagar.
3. Shel A.tadshys, ULG, FRC(HE) LD, Gawahatd.
i it

.. ;
I

( G.T.Faramhnkar ) ‘i .’;
S Administrative Of ficer,
tor Dy, Directern Goneral (H1R)

'/-,...
1. The
2. The- DDG, PPCNE), Doovdao=hon  Goeahati,

Station Director, Daordarshan Kendra, Tura. (5{9.?;@.5143.1.%&!;:@3;)

3. Thoe Zlatien I'noginoar, Doardiopahan Maintenance Contre,
1

Chanadae, Aranaches b Pradeche Dy Speed Tost, )
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v i - The Station Director, mepery bie L
o ' Doordarshan Kendra, IS R DR
B » Tura ( Meghalaya) -

8ubs ‘< CHRITTEN STATEMENT,

- Rety ’

" it anda as »

ht sgeinst the petitioner mus
be dropped and the Petitioner must be discharge from the charges

4, That 8ir, it s most unt

: Your Memo No. 7 (2)/95-3(8Mr)/2236 -dt, 2a£-95,

" '“Most reapectfully the petitioner # to drovw your
kind attention to the fo1l b Y

lowing for favour of your kind perusal
and ﬁg;_nqceoaary~oct;onn there ofje ' o . CoL

PR Thet Petitionsr has been served with the

under apovg reference to submit his written atat

1. That 94r, the Petitioner in an inn
been talsely implicated in the {nstont ¢
of clinrges brought. egainst him ere totally felse, baselesns,

misleading and concocted and there {a no fota of - truff, wfor in

‘

brought ,against the petitioner,

2 That the instant px

t maintaineble elther in facts or in
e instant proceeding must he
~

3. "+ - That the instunt‘proceeding seriously suffers trom
services legal infirmatilss and as such 4t must be dropped and
in the fitness of the case the pregent petitioner must be rew
leaoed from the charges holding that the Petitioner is an innoa
Cent person and hos not canmitted any sct of misconduct or migsa
behg:vo;r in support of which the instant fuguiry 4s proposed
to behald, ‘ ’ :

yf?umd:. ' )
Dtunate to skate that the

law -and' as such th

allegations of disobeying of offic

e orders during the pariod
. 8gril/95 to June/95 haus been broug
.. which 15 not at all correct and
" time the nfftanx pPetitioner ever

ht against the petitioner
strue, That 84r in no point of
violatéd and/or disocbeyed any
office order end it was slways

his utmost sincere duty and rese
ponsibility of the pPetitioner to meintain and obey the officer
orders,

out of content to be mentionded
time in the service carrier of
of his service in the yeor 1986

-Sir 1t should not be
hexre that ft is for the first
the petitioner since inception

that too more particularly since his joining here at TURA, The °

ghagge-of disobsying office order has been brogg@t.

2 Bir, 1t 1u‘correct that all on a sudden I was directed
.. by the office order to handover the ¢
- Shri v.8, Johnson , uDC,

harge of store' keeper to .

That in nccordance with the office order ns required
the pPetitioner informed the Station Englneer DDK, TURA, ae

regotds the extentlon of time to moks the works canpleto and
to handover the same,

Contd,., 2 ,,.4
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"CG-IX but unfortungptely ti111 the

. surprédingly inmedintely on toking over. of the

‘date of posting at LDK,TURA,

all the reocords,
tremandus works
January ‘95 o th w

‘ JUe as made
Engineer Y/c)s

release sone burden

a
~
> ]
>
g
g
a
>
c
a
]
&®
Q
"
T
a
———

s .

by the Assfstant -
elf to rost a co ITI to holp and
Kaecper, but unfortunately -
help and/or to relense the .
tioner ond gs 3 result the petitioner had to
olidays 4in the extra time e
works while discharging his - :

A

Sir 1t should be mentioned her
of pPhynical verificationg nlso there nre nerveragl transactions
and other thawnotinlying the Assistont Engineers and Station
Engineecrs the fetitioner haa to maintain the occount, of fresh
purchase and iosven of moterial and a3 a result the tine wns taken
ond the most pertinent to mention here is that evenafter the ’
100% physical verificotion by the Assistant Engineers ond Station |
Engincer the new encunbent for the Engineering store Shri Nig ;
¥xye v,S, Johnson intended to take

the accounts of each and every !
item of the stores and being the out going store keeper it was 1
[}

o that during the cause :

8 registers ete
which took maximum time and ultim
over and toking over of

of the Engineering store and ‘
ately on 3<7.95 the handing )
» the Engineer store was completad,

Sir po for 8o long the petitioner w
of Store Keeper of the Engineeln

requests by the Assistant Engine

38 in the capacity
g Store of DDK TURA inspite of
er 1/c store to provide one

date your petitioner was dis-
charging the duties of Store Keeper no OG-11 was deputed nnd

charge of Store
keeper by Shri V.3, Johnaon one CG-1I has been provided the
assist the Btore Keeper, )

Sir this frct it nelf {a an evident to show that the
Potitioner had been diacharging the duties of one CO ~II sud

one helper in addition to the works of Store keeper since thw-"

Under the ofouresnid facts ‘and circumptonces the
bPetitioner respectfully states that the article of charge of
disobeying of office order brought against the Petitioner ia not

at oll maintainable and hence it is prayed that the sald charge
be dropped,

That the moat aorddd part of the tetitioner §a thnt

the chnrge of "indulged in grogs Lrtequlnrity ond neglignece An
the dlschnrgc of officinl duties with g dishonest motive" hasg

been brought,

Contd,ee3eeo
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Thaot: the petition

A
or stoutly denies the charge as the ' f
sane is basdkgs and folgpe, \

The Petitioner never indulged him-.

self in any irregularity ond negligence in discharging officillmjii
duties for.less the question of with a, dishonest motive, el PBR |
S ' . S BRSO RS

Sir, if the petitioner would not have kept the 4-ﬁ
Pogineering Stora

records viz (Store Recaived Books,
Books, Stere ledgern, Defective

pricing hefaotha
Enginearing ortd
ba mentioned her

Store ledgers etc ) {¢ is sur—
poymenta for the bills nginat the purchane of

cles could be madm by the DOK TURA, It should

e that {n cose of nonn performing of the official’
works {,e,, the duties of the Store Kee

per by the petitfoner i |
durely oll the billssfor purchasef of Engineering articles could.:
have been pending ti1) date the records 66 the office is g :
pointer is show that the Store Keeper hod to maintain and record-u
even the entries of colunn No, 6 of BRD though the same was the.!
exclusive duty of the Accountant but because of keeping the RPN
records ond registers in order the petitioner had to maintailn * -
the  colunn No. 6 of SRB til1l pointed out by the Assistant :
Engineer $/c¢ Store , Sir us regards Register of Bnptiaes the R
Petitioner was not awald nor ever your kindself hove quided :
him or odvised him to maintatin such Register non the petitioner .

a;y taking over the charge of Stors Keeper of DDX,TURA vias en-
ust with any such Réglster of empty,

8ix, it is to be mentioned here that the all the re.
cords and registers of the Engincering Storne were produced and ..
placed for inapection and verification by the Accountant as
and when colled for by the Accountant end {t {8 not correct

that the potitioner did not submit the records to the Accountant
from time to time, '

Sir under tha aforemsld factna and clrcuntoncen the

charge of "indulged in Qross irregularity and negligence in the
digchorge of official duties with o dishonest motive" cannot

ntand at all and that toe while handing over the charge of
Store Keeper nefther gny recozd wos found incomplete are any )
engineering ftem was found short in the Store,

That the article of chorge brouqnixgiuxt agoainat the
Petitioner that he “breached the gecutity measures of the
vital central Govermment Institution and thua implicatedthe
watch and word officisle on duty on that doys in the concocted
cose" in totally beseless, false and misleading, The Patitioner
has never concocted any abduction cese aa allrged or otherwise
and a3z guch the allegations brought aginst the petitioner as
regords the “attempt was 111 conceived and Pre-planned with the
intention of tornishing the image of the Head of Offjce-Cumw
Controlling Officer and others” cannot end does not arise at all,

51r, 1t should be mentioudlA here that on 23-.4-95
which was Sunday aund as per your kind order to handover the
charge of Store keeper when the petitioner was working in the

. Store in presence of Shri S.K. Sinha AL 1/c Store and Shri

Ajsy Majhil E,A at about 6,00 pm at the children of the petitioner
sppeared in the office of the pPetitioner and reported to him
nbout the phyaical sssult to them by the children of Shri V,S
Johnaon and-in order to svold zny further quoarrel the petitioner
detained his children in the office with pn Intention to toke
them aongwith him sokx that no more assult is cavsed to them,

Contd... ‘000
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) ner his fonily members threateneda h1§"3f2g33i£$‘ 4
Condequences gngd bring' B frightned the Petitioner requeatad‘hofﬁ:
to leave the office nnd the Petitioner wil}) talk with.Mr, v.g iﬂ;
Johnson to regolve the quarrela byt ot thot time Mru.'v.a{ e .‘w

- dhonnon took Vow to teach the Petitioner a lemnon and decloared - |

it publicly pna left the officer premises , Dua to thig unfora ..’
tunate happedtng and fnciden

t in the office pr is } RPTTE
. tloter was so0 frightened that P the petrei bk,

at about B.00 pm the Petitioner i
: alongwith hisg Children feft for home with 8hri 8 el
v e Shed Ajay Magng, - o . Ll ff,..jff,?iﬁh‘f‘VF :3ﬂ
|. : . ..: ' . o - ) . ] . I3 . ‘ N f’: ‘., . . '..ﬁ'_.
v WL ~ That 81r on the next day at about 7 00 when the \ i
“wn.oy . Potitloner was meking coutact as regards delivergmof fire j;ﬂ
’ ot £ighting cqupments over Phone from ASE's- residence at thgt thmeq!f
o , his wife n o very ocared and frightened state

aowe 18 aquarrel totally outside
the officin} duty

85 because the quarrel is of pxmi purely private in nature and
@8 such wlviged hi

. *r to your kindself.
., to resobve the dig .

. Thereafter the Petitioner went into thm office ond for
L the moment apprehending danger to hip 1ife ond his member of -

. ' fanlly because of constent threats and attempts to assult deci '
ded to bring the matter to the notice of your kindself and pccore
dingly the retitioner over telephone reported the incident ond
threat's of Mra, Johngon

's to him an to his menbers of fanily
and therenfter, after closing the s
lesanesa the pet

tore due to tension and help-

itioner went wnd reported to Mr, N, Sanhidharan .

o Hlead Clearl)k, regarding -the fncidents bLut he expressad hin help~ ¢

' A lesanesn thereafter the retitioner left the quarter oR Shr{,
" Sashidharan and proceeded towards the adjecent Ten Stall,

While proceeding‘ééwnrdn teaestoll gt ohout 7,40 P
sudddnly A fron the back side three unknown young persons called
him to stop being frightened the retitioner apprehended that
thogse person might be the men of Mrs,

V.5. Johnson and colling
him to coute Phyalcoal hane to the Patitionar hoving no other | l
alternative rushed straight towards Turp Towm end then the

chascrs also follovwed him thereofter baing panic striken havlng_
Ho. thar altornative took shelter in the Tura Civil tospital !

canpound vhich was only fublic place found and felt secured and
then the chas=zrs did nbh’entered into the llospital compound but .
remoin out side till dead at night and in the Civil Hospital

- alongwith the other public attenders tha I'etitioner parned that

panie stricken and most violent and dangerous fAgiX/ night in his
life for the first time, . -

]

The Petitioner from their made calls to ASE for his .
rescugse and securlity but the case of phones a reqsrds abduction '
of the petitioner and re(usc at a friends fd¥gf)y/Adnid ploce .ore
totally fnlse and brselessfand the patitioner staufly denles the

e made any such telephones as tegnrdnJm; ubductiqq to ASE or
+ to director,

Unfortunately for the reasouns bent known to the ASE no
body went to rescue the petitioner from Tura Civil Hoopital at

that night s2nd as a reavlt the petitioner had to dﬁly and passed
his night in the Tura Civil Hospital,

Contd,, 5 .0
!



).

P - S

' ‘.

' That Sir, the stateinents contemplated snd annaxed with .~

the orticle of charges ore not the ntntements of the Petitioner,
The »x Petitioner gave the nome statemant both on 2524.95 ond
26-4-95 before you only ns desired by your kindeoelf, .

Lt
: v.‘
reported !
by you and ”

It should bLe mentioned here that the petitioner

the entire matter to your kinds€lf verbolly as desired
on the following day it was agding

desired by your to glwe the
 Btatement {n writting and  secordin

gly the potitioner gave {n
welitten the whole fncts of quarrels, threotening by mrs, v,8,

Johnson and chasing by unknown persons and passing of might at =~
Tura Civil Hospital and telephones fo

r rescue and security and »
In the stats detalled statement the Petitioner put his signatdre -3
010 and thervcafter the paid statement was sigged by your Rinde- -
self and retain the same with your kindself, It shoul® best be
out of the context to be mentiondd hare that while giving the
statements so for in orsl as wall 83 in writting neither ASE, ¥

Head Clerk nor Accountant was present, R )
" o@aﬂogtk o,
Thet Sir, the petitioner beg aplegys on the 26-4-95
itself to your enguring toot he will control hin wife ond childa. .
ren not to make any quarrelns with any body in the coloney and s
ahall maintain pesce and shall furth~r confmased not give ony

acope to any body to hame in the office premises and to dlctrulg.é
the officis)l works and becaunepg of dinturbing the official works .
by Mrs, V.S, Johnson as reg

ards quarrels between two famil{ies the .
matter cune inside the offi

ce and regarding that effect and more
pacticularly for distrubing your kindself asg regards family

quarrels and gending of tha wife of the petition=r to your kinde
Self and for all these activities the petitioner ensured that
there will be no such type of quarrels and campl~in octivities,

in future , and on that appology and assurance you alvised me to
be frieddly with everybody of the coloney and not to involve in

any quarrele and further directed the Petitioner not to disturd
your kindself in all these type of quarrels in the coloney, .

.

That the Statements enclos=d with the art
are not the statements cf the patitioner and they are concoctad
and managed and creatad with aone vested Intmrent junt to cause
vroggiul losn to the petitioner, And the most prinful pnrt ia
that the statrment of the petitioner given to your kindself in
not supplicd ta the petitioner snd Sor encloaed with the chargan
and £rom the stotemants supplied  to tha petfitioner it may be
aeen that the nlleg~sd statement of 25-4-95 contains the nignatures
el the allecgad wituesses and thet of your kindsel{ rxx ns on
26-4-95, HNow the question arises as to {t the petitioner has
glven any statement on 25-4-98 how the signatures contain there
in ars of 26-B<95 it should have bmen on 25-4-95 {tself and who
in the writer df,the stetemmnt nothing 1s mentioned bhere in .
hnd the statenent given to your kindeel8 on 26-4-95 in writting"
sf which conprised the signsture of the Petitioner and that of
your kindsrlf i1s not enclosed ond a totally created stntement

haz been antexed to substadtiate a bageless charge aginst the
Petitioner, .

icle of charges

.

Sir under the nforessaid facted and circumatances it is
himbly prayed that the charges of breached the gecurity measurrs
of ‘the vital contral Guvernment Inntttuticn anl thus finplicatsd
the watchd and ward offictals an duty on that days in the con-
cocted alxluctfon coce' ngatnat the petitionar is totslly false
Liaseless snd the gald chaxge must he droppeds

Contd, .6 ..
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That 54ir, it should be mentioned hexe that the patitionet '4

whan received thef memorandum to. reply he occordinly gave s

his explonation contending his statement given to your kindaelfw'ﬁ
on 26~4~95 and he did not honestly felt it necessary to explain ﬁf

the entire cont4nts of the memopandun as those were not ot all ]
correct, ,

A
: : 3
That 8ir, during th- sefvice tenure .of last about 9 yesars

for the first time oll the falsé
and baseless chorges have Leen brought with an’ intention to

"in service the patitioner hzs not even given cny warnings from
any superior officer and this is

cause wrongful loss and undue harrasscment the petitioner, '

The Petitioner respectfully States that he is totally
innocent and charges brought aginst the Petitioner are false
boseless concocted and fabricated and there {s no iota of truth .
{n it sudthe petitioner wants to be heard in person and as ;
such the proceeding initiated against the petitioner for.x \
holding 1nﬁu1ry may be dropped and the Petitioner b~ discharges -
trom sll the chargss Lrought against him and for whichA/ act

of your kindself tha petitioner -ss in duty bdund shall olway 8
Preye

e e —— ——

Yours faithfully,

~
.?,ﬂhﬂ“ﬁimﬂ%

({ s.M, Farooq )
UDC, DDKZ TURAM,
\

Dated 1 14-8-95

-
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B. K. MOUAMTY - ANNEXUR E- X
S1ATION DIRECTON o

SD-1/95-5 /5 2 .
25th Auqust'95.

Doaxr Shri Heddy,

Enclosed ploase find a copy of the statement submitted
by Shri S. M. Farooq, UDC in defence to thoe Departmental Inquiry
boing held agalnst him,

You are requested to go through paragrsphs 19, 235, 26,
27, 28 and 30, in which Shrl Farooq, denies to have made any
statoment on his tabductlon' and refutes that none were present
during his statement. e has further stated that, apart from
giving an SOS call from hospital, ho has made no cills on 24th
April, 1995 night and 25th April, 1995 (morning).

Kindly, give parawisc comments and cend the same by
Roglstexred I'ost fo mo by name, to expodite the caso.

Hith kind regards,

Yours sincerely,

) .

(D, Ko NOHANTY )
To "]' '"(l" ?
Shri P, Uma aoddy, Yo
HolMo, 6-3-247/12/N12, oY .&/%"‘
raralkapurl Colony, o LS TRUNIN S o S AL S

Punjagutta,
Hyderabad -- 500432,
mndhea Pradesh.
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Y ' COVERIMEIT OF TIMIA ﬂ(i
: DOORDARZHAY KA1IDHA

¢ TURA - 794 om
HEGHALAYA

No. 7(2)/95~5/31.4 % Dated ¢ Tura, the 11th Sept.'9s

H.ento

This refers to earlier memos of even number
dtd. 31—8—1995,Shri S. M. Faroog, UX is hereby
sumroned to be present himself alons with his defence
assistant Shri D.C. Dwlvedd, Sr, Enepg. Asstt. on
15-9-1995 ¢ 2,00 P, in the Office ro~m of Station

Engincer, DS, Tura. R
xEVST e
\3 \QV&VN)

(. 5. KeTIAL )
Innuiry Officer

' nrd 3. . Faroory,
ULC, DL, TURA

Copy to Inquiry fils.
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. The Station Director, ' P\\)A Z -l /

Doordarshan Kendra,

TURA - MIGINLAYA, . : . 'Y\i’ \\)

o AN

Ty

‘\¥,
Sub @ vepartiental Enqguiry,

b,

Ref ¢ Your L,0O,letter No, SDLL /95852, dt, 25-8-199%

Slir"

As desired, 1 am here with offering tay coments to.
paragraphs 19, 25, 26,\21, 28 and 3G dF statanent submitted
by Sri 3.M. Farooy in dnffenne to the Uepartmcntal pnquily
initiated against him, :

1) Parsgraph - 19.

sri S.M, Farogy stated that he did oot #ind watch and
ward statf at the gate while he was going out on 24-4.95

in the evening,

2) Paragraph - 2%,

sri Farooy informed me over plione at ab)ut 22,30 hrs on
24-4.95, that some un-know persons chagsed him; and that

he is staying in a friends liwuse and reyuested to convey
_his fanily that he is safe and not to worry ifhfails to
~return home in the night. This was conveyed to Sri‘Farooq‘s
faully at wuarter compled and 4,U, was also informed over .
phone, . .

Agaln after about 23,00 hrs there was another phone call
from Sri Farooy. He repeated same thing and rejuested not

to inform Police,

On 25-4-05 at about 00,30 bra Sri Foroog iuformed me over
phone that he was taken by gome un~known persons and kept in o
pl\vclno/ he has been released by his coptrrs and will ‘
return Lock as soon as bus service resumes, -‘fhe phone calla
made the prrvieus day were as per the instructions of hig
abductory,
.
3) pParagranh - 26, o

Sri Farpo rejuested not intoon rollce and algo did not jive
the Location of siis Stay, bonen the guestion of rescue ej tier

Ly me or G 0, oo not andse, nelther he teguested Cor L,

1 ) C :.':‘...':'..I..';.‘.‘l:..' O, .¢ .
Since tne artele obf - arges and annexed stotementy were not
eaclosed, e oo oo howe g coatne L8 Lo ol el
E oa-'-‘iz'~tc
"y
A 4



ee s ebnoe -

5) 7 Lapagraph = 29

Tha Lwo veoersfion:d of statements by Sri Faroodg on 25Ch &
LN

26th April uere wade o stabjon Director obhiwmber in

presence ol statLon Viceetor, myacll, O,C, Shanma, Acel,

and K.shashidharan Nead Cleck,

6) VParagrapb_—_30

Jince the artcle of charges and anncxed statements

were not enclosced, theretore I.hHVﬁ no comacent 3 to
otfcr,

Yours sianececely,

(]
)
Ploce: Hyderabad, wf//{fﬂ7/q{/

Uate : 6-09-1995, (. Win B EuLY)

asst, atation nyiaerr




I

tr

,f'(". . ' Do(’rdﬂr.(h(ﬁr\ﬁ‘[{(‘jra: 1)"-" . /,’ ) ?
R T Fralry No mL(;.’,Z-.. bid (.{{, /' S O‘\(.
. i ' "‘ H ; L B ! A N
\ D Dated 1 Tura, the 15th Sept'g

To
- The Station Director
2 Doovrdarshan Kendra

., --’l‘m“-‘.' o f ! :
(I | A ' e .';..' ! i
e " “Sub-t = 'Interruption in Inquiry.
sir,
t . E
, v 1 I waa assignod to hold inquiry on the charges

framed agalnst Shri S.M.Farooq, UDC, vide your mamo No. 7(2)/3%5-8

: ';ﬂSME)/2237. dated 2nd August'9Y,

- e

. Accordingly, I summoned, Shri S.M.Farooq,UDC to ba
heard An person with his defence assistant Shri D.C.Divedl, SEA
oni15.9,95 :at . 2,00 Fif, .

Shri D.C.Divedi,SEA, visited that the case will be
vepresented by him, on bahalf nf Shri S.M.Faronq,though it was
impressed upon him thatj the inquiry 13 based on charges framed
and question directly pertain to the official charged upon,
iﬁri Divedi Kept on quoting CCS (Rules) that he will present

e casa. '

The presenting Officer, persunded the defence
assistant, that his points are not relevent. This spoilt, 45 min.
without any proceeding.

~ 2) Vhen, the defence assistant was prevailed upon
about his rolep Shri Farooq, UDC, raised objection on the Audio
recording of prooeedings, and started quastioning the presonting
. officer that whmn this was not informed to him that thare will
be audlo recordings and demanded Justification under ruled.
Thae presenting officer clarifled that there 18 no

such provisions under CCS (Rules) to restrict tho Inquiry officer;
for the mode of recording statements/Question-Answers.

Then Shri Farooq, did not respond to any questions,

3) After one hour of such inrelevant argunents, I
felt that the accused official is hostlle to Inguiry and deflant
to orders. The defence assistant, engagemhnt'by him appears to be
arjgumentative without any regard to sanctity of inquiry,
primarlily on basic quastions,

1) T feel that the Prasenting Officer should schedul
the presentation of the case in appromiated manuers as he 13 a
Saenlor Administrative Officer, knowlng all dispute rules.

5) T further insist that the entire proceeding
ghould bhe recorded in "Audlo Recording Device" besause,

(a) Mo Stenoprapher is availlable to record the

. proceedings in English, Hindi, as charges are in Fnelish and

noccused officinl & his defence agsistanl are Hindl speaking and
I'resenting office) 18 not capable To record any statement in Hindi,

(b) Everythinm can be transcribed, played back for
confirmation for all conzerned. -

Coanteda, “ et ana

y—m— e g —— - .- . ~ - .- e ez ,,i_,

"



Maligning

REAR , ' |
SO N L SO 5} f
(2)
x :
C) ‘the aceused offieial has denied charpes on sueh
S verbal .f.'.t.z:n'l;(:moul; riven in presence of

responsible:

their ofricinl integrity and accusing the Head of Offi.ce.

Thanking You & requesting for instructions, ’

Yours(Yaithtully, |
. Q\___'_,_,/:/’ .
“( R. 8. Kotwal ) A
Assistant (5tation Dirnctor,

i
i

i v i

J officern
Jike ASE & Enminaorine Head, Head Clevle & ‘Acenuntant, Thus --
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& [ Datsd @ Tavs, the 10th Sent, 'L
The Stotion Director,
Oomedarashon Reeliea, .

Tuite- 7o ool

Dbt e i i, orf Mnendey Officer.

]

I
U

ir,

T haere by deow o yoar kind atltention that 2s seon as
Time of 2,00 Ui. I came inside the sajid nlace vide
Qur nauiry
1

abt the
Office Uemo tHo. 7(2)/95-53/2053 Atd. 11-9=-109%,
Sotl Dahib ostated, "o did woong oo

\ Qilicer ilr,
\d(hn"l: vt Lo 1islen any worddpecaus. your :v:'l;nll:fdnv:rnt is
’ G
ﬁL and you arce

N
already attached with charge sheet siven by

simply mis~uidin: the Office".

At this juncburs my defence ansistant placed
objection to his wordds and reaquested him nobt to wie such
unmimerly arda,
had no

be auiet
thn falsc

Then he told, that my defence assistant
rizht to come in this matter and he told hin to
and he wns not asras Lo listen apything apninst
albrtomont which e o bhnched with ehaesoe sheel,

Al il onye Enonivy Ofricer dloedt the niace
can pot poine Lo Tisten noythibnes beeanse

(‘\‘\ aveins thel, he

broveht axadnst me are correct. Usin, this
G W obnoxeous wopds he Left the plzcaz. Hhen my defence
“assistant tricd to talk te him he tenied and did not

Oviice chioaber,

!
' 1 the chagen

GOQA?)' 1Listen ony thine and he lelt Lor hio

~

e < .
S\ T . e noot. ] 3 eyt dd e p ] QLLNAryY
' Mis is Lor zour klni intarmotion and peeessary

? action nleasces

Tt din oy
BERHIASNE B himlly, )
/ - aS - < C’
/ Joe \b,"’\'\ Voo
QN )
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To, ' #ﬂ NEnlrl /W .:ﬁ

The Staticn Director, , —_— ’
Doordarshan Kendrxa,
- lura- 794 001

Sub 1 Prayer te withdrvaw fram the Post of
Dafence Assistant of Shri SoM. Farooq,
U.D.C, DDK, Tura uynder motest,

Ref 1 Inquiry of Mr, S.M. Faroeq, .D.C. ’

Sir,

Mast painfully I have the honour to inform You
that as per the willingness gilven to learned Inquiry
Officer to appear and act as dofence assistant of
Mr, SoM, Facoq on last 15-9-95 at 2,00 PM, as directed
by Shri R.S., Kotwal, Inquiry Officer. I along with
dolinquent servent appeared before the Inquiry Officer.

That just after my entry sir, Inquiry Officerx
and Presenting Officer raised objecltion that I shall nat
be allowsd to say/plead for the delinquent servent and
I am to sit and observe the case only and whatever is
to be replied the same must be submitted by the delinquent
only and I was not allewed to say any thing by both the
Inquiry Officer as well as by the Presenting Officer ard
they were constently raising objections as khn to 1 have
no right to say/submitt/plead for the delinquont and
the delinquent is 'Guilty’,

I tried my best to convince the Inquiry Officer
as woll as Presenting Officer that tho Discipliniary
Authority first produce the eldidences,rocbrds, witnesses
for examination and cross examination and 1 have all the
right to plead and cross examine as per Law and only for
that and to assist the Inquiry I have been allowed to
Defend the Delinquent servent and under the Law 1 cannot
be restrailned,

Sir, most unfortunately the Learned Inquiry
Offlcer used all obnoxious and unparliamantary Languages
hoth to tha delingquent soxrvant as woll as to me and no
fault of mine T have bean unhecnssarily insulted by the
Loavhed Inguiry OfFicer as wol) as by the Prasonting
Offlcer and thereafter both of thow left the place of
Inquiry and did not turn-up till 4,45 PM. and there

Q \-\'\\’r\l\/\'\"k{] T
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and thore aftfy I alongwith the dolinquent loft the
place of Inquiry,

,"f' PIT

It should not be cul of tho contoxt to be
mantioncd hore that the delinquent with falded hands
roquested both Inquiry Officer as well as to thsa _
Presenting Officer %o conduct the Inquiry and further
to allow me to plead for him but they did not pay any
heed to his caroles rathor they condemned him by f
saying that he 1s gullty and must not speax,

Slr, under the aforsald circumtances I fael
that it 1s not possible en my part to protecttihm the
Interest of the delinquent sexrvent as the inquiry
Officer as will as the Presenting Officer have decided
not to allow me to plead for the & delinquent, -

Sir, in the interest of the justice I fool 1
can not do justice to the delinquent by protecting his
intorost as much I pray that the willingness to dofend
Mr, S.M. Farooq given by me to the lnquiry Officor be
doemod as withdrawn undar protest as such I may be
discharge from the post of defence assistant of the

' delinqueht and for which act fer your kindness I shall

remain oblige,

Thanking you,

Yours @i&\Z\i‘ully,
au

Dated ¢ 18~%--1995 ( b. C. H”IVEH ,

5r. Engg. Asstto

mfence Assistant
bPK, TURA

Cepy to = 77

1. The D-puty Diwactor General (IMTR), Doordarchan,
N.G. Barrmnh Noad, Guwahati- 24 for Infermation and
nacessary nrlion\pleucn

2. Shr)l S.M, Fnrooq;\UDC, DDK, Tura.

L et . Y-
T A D Ce Dulvedd
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COVERMAENT OF THpLA=—"¢  / — W
DUGRDARGHAY MDA ¢ TURA XXV
HEGHALAYA - [/ e

No., 7(2)/95=-S (SiF)/ Dated the 28th.Scptember, 1995
e

O R D ER

VHEREAS Shri 8. M. Farooq, UDC has been found guilty
under Rule 14 of C,C.S (C.C.A.) Rule, 1965 as charge sheet framed
against him vide office Memo of even number dated 2-8- 95

AND YWHEREAS it is con51dered that the‘conduct of said"
Shri S.M, Farooq, UDC, which has led to the Departmental Inquiry, -
the gravity of the charge is such, as to warrant the imposition
of major penalty;

AND WHEREAS Shri S,M,Farooq, UDC was given an opportunity. of
personal hearing and-as per his written explanation;.but the inquiry
got stalled by him and bhis defenée assistant on 15-9-95, Both of them
hurled accusations and filed representation against two responsible
Senior Officers ¢ appointed as Inquiry Officer and Presenting Officer

AND VIHEREAS the said Shri S.M. Farooq, has given a written
reply on 14-8-95 which has bcen duly considered by the undersigneds;

NOV THEREFORE, in exercise of the povier conferred by
Rule 19, sub-ryle (i) clause (c) of the Central Civil Service
(Classification, Control & Appeal) rules, 1965, the undorsigned
hereby imposes the penalty of "Reduction to a lower stage in the
time scale" under 1Lle 11 (v) of CCS QCCA) Rules, 1965,

It is therefore, ordered that the pay of Shri S.M.'Farooq,-'

UDC, be reduced by 4 stages from [s. 1320/-to fs- 1200/~ in the
‘time scale of pay of . 1200-30- 1560-EB-40-2040/- for a period of

2 years w,e,f, 1-10-95, It is further directed that Shri SiM, Farooq
will not earn increments of pay during the period of reduction
and that on the expiry of this period, the reduction will not have
the effect of postponing his futurc increments of pay
Ay A
( B. R AR Ges)

Shri S.M. Farocq, STATION DIRECTOR
UDC. DDK; Tura.

‘ Copy to -

1) The Dy Dircctor Ceneral (NE), Doordarshan R.G. Baruah
Road, Guwahati - 24,

2) The Pay & Accounts Officer, Doordarshan, H.R, Path,
R.G. Baruah Road, Guwahati - 3.

3) Service Book of Shri §, M. Farooq. | .
4) Personal File of Shri S. M, Farooq. (]<,{ -\ ,*
5) Accounts Section ( 2 Conies). U Cl

. - STATICN DIRECTOR
6) Confidential Section . \\
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GOVERNMENT OF THDTA
DOORDAILSHAN KEMDRA: TURA
MEGHALAYA
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NOWTUA/NU(G)/95=i3/ = (de B

) Dated Turn the 16th October'1995

. O R D B R

Consequent on his transfer to Dpordarshan Maintenhﬁée
Centre,Itanagar in the same capacily vide Deput Director:
Geteral(NER),Guwahati order No.DDG(NER)/DD/1L(6¥/95—SIII/207

Dated 22.7.95 Shri Sheikh Mohammad Farooq,Upper Division Clerk .
of this Kendra is stands relieved of his duties at this Kendra
from 31-10-95(A.N.) with

31=10- the instruction to report to the Lot
Statiob Bngiieer,Doordarshan Maintenince Centre, ltanagar after
availing usual Joining time as admissible,

He should retury the Identity Card and
Issued to hiwm and ensured that no dues re
him so for this Keudrs 1s concernoed,

any other articles’

£.
main outstanding ngaingt = -

\" MY adr
(  H.RACHTD f“\‘
Sr.Administrative Officer
Shri. Shelkh Mohasmad Farobg For Station Director
Upper Division.Clerk,
Doordarwshan Kendra,
Lura. 794001 (Meghalaya)

Copy to:~
1. 'The: Depuliy DL Ccztor dannrad, (NHH'),

ot
Doordaralinn I st Beualt Road, Guawalin l;:l.-é'{[v,
(Assam ) Lor kind inCormation pleasae.

AN
.

The Station ngdneer, Doordarshan Majntenance Centre,
“Ltanagary 791111, (Arunachal, Pradesh), Shrd. S.M. Farooq
has availed 7 days C.Le and he has not availed any
RH during the current calendes: year.His service book
and LPC will be forwarded in due course.

3. The Station Director,AIR,Guwahati for kind information,,

L. The Pay and Accounts Officer;Doordarshan, Guwahati,

(24 : - : a

?* Accounts Section ( In duplicate). S o
G. Service Rook/Personal File of shri 3.Ms Farooq,UDC,

7. Statlonery (] wrk,D[)K,’l'\.u‘ﬂ. o
8. Btore Keepor,dOK, THea. B

9. Cashier,DDK,lura. ,*\\\“.,)~}
T T v
!:‘.«:J.:':.h_S;';.a;t_:i-ﬁzl.l_J.J.:,'-_J;e.C;tr»lx

) .
m..'.‘- . :-ﬁ - '-C‘ . ,).' A
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R R AT R TR
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) GOV RNMUNT OF INDIA
* OFFICF OF THR BY.DINTCTOR arnnraL{nnn)

DOORDARSHAN t R.G.BARUAH ROAD g GUWAIATI& 781024 “D/
No. nDokNRR)/DD/buw/OA No.77/96 Dated Gueahatd / ,ﬂ
‘ . the 17th hec, '90G. ‘

MEMORANDUM

o With reference to his appeal datod 30-10-98§
.and subsequent reminders dated 12,02, 96 and 18.04,9¢,
8hri 8.M.Farooque,Upper Division Clerk,NDMC, Itanagar is
hereby informed that the contents of his appeal has bnen
carefully examined by the unddrsigned alongwith the
relavant records from Noordarahan Rendra,Tura relating to
‘the disciplinary proceedings and his appbzal does not merit
for any relief as appealed by him. : - ‘

Shri s.M.rarcoque - : - \Nﬁﬂl .

Upper Division Clerk ©( p.K.9ihc%n &v\ﬁﬁ

bz, Itanagar DY . DIR=CTOR m*.nffﬁr\be/j n )
DOORDARSHAN 33 GU IAHATY

Copy to 1
1. The Station Director, nOK,Tura for information,

2. The'stationlnnginen;,nnwz Itanagar,with reference
to his letter No. DDMC/ITA/21(5 /SMF/96-S/454 dt.18.4.96

3. The Director Genaral{Shri A.N.Sarma,nhArby name)
Noordarshan, Mandi House,Coparnicus Mdrg, New
Delhi for information. : ' _

4. shri 9.M.Farooqumtlm('r'hrough SEL,OMC, Ttanagar

( Arunachal pradesh ). ,
W,

L . .
L . NY . NIR“CTOR o'w-.nni’ NTR )
f : DOORDARSHITT § "GUYAIATT




